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31.8.2007 % The Applicant is working as Sanitary

N
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lngpecfor at Avidgfion Research Centre
Hdspital, Doom Dooma. The grievance of
thg Applicant is that he is not getting
hc%spncl patient care ollowonce whereas
hi§ junior is getting the same. Mony
| re%resen’rchons so filed for pc:ymen’f of the
hc%spﬁai patient care allowance clso '
yidided no positive results. Hence, fhls Q.A.
1 Heard Mr.M.Chanda,: Iearned
oaunsel for the Apphcanf Mr.M.U. Ahmed
!ec%med AddL.C.GS.C. appeared on behalf
of the Respondents. '
! Considering the .issue involved the
O.
. respondents. Post the matter 7n 5.11.2007.

Vice—Chéirmen

is admitted.” Issue notice to the
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05 1 2007 ) _' , 'Mr"M AV; ‘Ahmed leamed Addl.
| Sfondmg Counsel for the Central Govt.
o | ‘ : ' undertokes 'fo fule reply statement within
Notlea g oredary ek o~
: » _ mox:mum period of six weeks.. oA
i :D/ ‘*ge‘“,"@"" e Call this matter on 18: 12 2007..
-&y_‘}r&a‘l AlD pfos" Z— |
- ‘Member (A)
Jﬁ” ” D/ Mo - /33$:<a /bb/
2Py 129
57” 6} 181207  Notice sendt to Respondeﬁt fNoi‘l has corite

Lt o ‘ﬁm( rw,sf-'mo_f.j
eerved Mooele arn
Ao ~rved wﬁ«
}d ’ye,mw.rrl»«/s

. back unserved with postal remarks. about the’,
© incomplete ac_idxeés of Respondent No.1. The
same inéomplete addresses are alsogwen jn

. respect of Respondents No.2, 3 and 5. Mr

‘~‘ Coip " M.Chanda, Iéamed' counsel appearing for the
[_7 “ fﬂx@mplj_ﬁ" W’Y B Tapplicant undertakes to furnish correct address
-, s j:‘M;""”"_':cmf Respondents No.1, 2, 3 & 5 by 07.01.2008. He
ﬁ\ \‘ﬁ/‘}' . S / o '~ should also furnish 3- extra copies of the
V| v’-';._z, 04’\‘/@'7—, &‘Y : Orlgmal apphcahon fer-tl;&saié—pa—mese with
PN K 41 g requned cost of the postages for. issuance of
I fresh notices to Respondents No.1, 2,3 and 5 by
?\(”%ﬁ | e 07.01.2008. |
A Q\/S ot %‘\ \o. J‘ " Issue fresh notiges, at ‘the cost of the
| o “applicant, to the Respondents No.i, 2, 3 & 5
/l/;—h_%f requiring them to file feply by 31.01.2008.
S STy S0 U E No written statement has yet been filed by
i\\;\,’tf“’c__\’;&' 5‘5\? ¥\t&;§\;\i c,;'\_ Respondent No4; on ‘whom the notice has been
—\eo-g=t ;2_-/? -8y A (’ ~ served. Mr M.U.Ahmed, learned AddL Standing
o Al T tos " ‘ ‘ -
'D't"l%_’\)’ W P.ch,ei f’l’ No.264¢,  Counsel for Union of India undertakes to
: ¥ - N L '
RA:QO'SI = 'Nﬁ . ‘ a’\ el inform the respondent lNoA to file written
¥ d eeX o
A giie a- 1,z 5 ds v statement by 31.01.2008.
A , ~ :
‘bl \ 67’" : orrb- M Lo Call this matter 01131.Q1.2008. .
gee;/ﬂ W . }u’u/( rog" _ _ 5
. Do % € D9 “_%i Q 3 (M. R. Mohanty)
\\Q% 2/ 4/ 0/ Jog. 0’?’3 ). ° : Vice-Chairman




0.A.238 of 2007

: " .,-31';1 !\::a \..: ip".‘""i: E LI PO ; o LT e ,F :
o . ) _ dl 01 2008 . No written statement has been
TR B T L T P ITRERA TR SR

! . X ﬁled in this case as yet. Cali this matter

’._ !.‘. .1' (: ,.-_:»:. o _'4-.,..’._.:
{\.J,‘ e ) ;‘ NI i ‘} s !. L h PRI N K

i : o on 3“1 ‘March, 2008 awaiting reply from
v U S ks TTRIT S L ) )

the Respondents

) ‘._"‘:T ;..:;:_'?,.;_._'.L.."-".,.},-_'.,_i:'Z ‘7_'4-"'74'.“ ' . . ‘
sz @5 “'c“c‘ )

. "\H - L T g usmlam) ' (M.R.MOhantY)
CeB e b v Member(A) Vice-Chairman
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A 03.03.2008 ‘Mr M.Chanda, leamed ooumsel for the

applicant is present and Mrs M.Das on behalf of Mr
M.U.Ahmed, leamed AddLC.GS.C for the
/\/0 }\DJ".;L:YM) ' - Rcspmﬂmmgn?ysfor fourweeks-timeto file
Vo | ~ written statement.
T Call this matter on 03.04.2008, aw

s " 2z

(Kbushiram)
Member(A)

l’ZfC/r'OB/ . _"5"

© 03.04.2008 No written statement as yet been filed

s wot fidat.

. ke @, Call this matter on 13.05.08 awaiting

(' - Q. ' written statement from the Respondents.
g0

| | | | | uxﬁﬁm{) ﬁ{;@))

Member{A) Vice-Chairman

in this case.
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0.A..238 of 07

12.06. 2008 ‘No rejoinder has been filed by the
Appliéant. Mr. M. Chanda, learned counsei
appearing for the Applicant seeks more time
to file rejoinder.

N Lall this matter on 12.08. 2008
‘awaiting m;omder from the Apphcant

(hhusturam) : (Ml(%nty)

Member(A) y Vice-Chairman
0.4.140 of 08
Conld/ -
12.08,2008
7. Send pies of this \order to ‘the
Applicant and to the Respondents {along with
_notices) and free opies of this order be also
12.08.2008 in this case reply has aiready been filed
by the Respondents.
\ Call this matter for hearing on -
03.10.2008. w_p
T
Im (M.R.Mohanty)

Vice-Chairman

03.10.08 Mr M: Chanda. Learned counsel for
th(;,,i__ Applicant is  present.

Y
e

MU Ahmed learned Addl. Standing

" counsel for the Respondents is absent

" for the reason of his personal difﬁculty.

e e Call this matter on 10.12.2008 for
(S.N.Sﬁ'fkﬁfﬁ (M.R.Mohanty)
Member(f;)“ Vice-Chairman
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G T 10122008 " MrMChanda, leamed counsel for the
Mo e ey * Applicant is present. MisM.Das, seeks two
" weeks _hme on behalf of Mr.G.Bmshya, leamed
Sr. Standing. counsel for the Respondents to

: , tcke mstrucflon in the matter.

@\ f/\)/S %')W/F o "Call this matter on 02.01 2009.
| | | g

| PR © (S.N.Shukia)

9 - O 9 _ Member (A}

fob/

12.01.2000 Mr M. Chanda, learned Counsel .
appearing for the Applicant, is present. Mr
M.U. ‘Ahmed, learned Addl. Standing’
Counsel for the tnion of india, is not
present. On his behalf a praver has been

made for a short adjournment.

| . Call this matter on 20.02.2009 for

hearing.

(M.R. Mohanty)

\ER\ w | : ' Vice-Chairman

“ , > - : nkm
Z— ” | + \’(.b@fe—'K ‘
AR {09 | Q0109 @Q,wu/e\ R Ll s
(,__;K/}— e e - | - &ﬁ’ .
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I‘ , | TP
| | .
| 29012009 ©  MrM.Chanda, learned counsel
o B ; .. L
]Q“’Af“""" Ao M - appearing for the Applicant is present. None
(Cﬂ.df’! ﬁ o ' - appears for the Respondents.
| - s ‘ s
‘ /Z% - B Cdll this matter on 05.02.2G09 for hearing.
} Y 20 9. - ' ‘%7
- 3(M.R. ohanty)

, ; Vice-Chairman
fbb/ '



N ) 0.A.238/2007
05.02.2009 Heard learned counsel for the pcﬁie?.
3.0 |
,_IL——"’ < , For the reasons recorded separately, this
&7“7 UB‘/ o _ _ ‘ )
S gt W(,m ‘ ' case is allowed. '
R KT, RS ~ (M.R.Mohanty)
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
QOriginal Applicatidn No.238 of 2007
DATE OF DECISION: 05.02.2009
. | N _

Shri Bishnu Saikia. , .
....................................................................................... Applicant/S.

Mr. M.Chanda
.................................................................... enesssenen Advoeate for the
‘ ' Applicani/s,

U0l & Ors .
Chereenrrrearrrerecarerer nun»n-uResponde'nt./S

Mr.M.U.Ahmed, Addl. C.G.S.C.
.................................................................................. Ad\rocate fOI” the
B KRespondents

CORAM

THE HON'BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN

1. Whether Reporters of local newspapers may be allowed to Ye‘/sM
see the Judgment? :

2.  Whether to be referred to the Reporter or not? Y’gslbéo/

Whether their Lordships wish to see the fair copy
of the Judgment?

=3

Judgment delivered by




CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH -

~ Original Application No.238 of 2007

Date of Order : This, the 5™ day of February, 2009.

* THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN

Shri Bishnu Saikia

Son of Late Tipeswar Saikia.
Rupal Siding, Bishnu Nagar
“Bishnu Kutir”

P.O: Rupai Siding _
Dist: Tinsukia, Assam.

By Advocates : Shri M.Chanda, S.Nath & U.Dutta. |
.'-Vs- ,

1. Union of India
represented by the Cabmet Secretary
to the Government of India
.Bikaner House (Annexe)
‘Shajahan Road, New Delhi.

2. The Special Secretary

Aviation Research Centre {(ARC)
Cabinet Secretariat, Govt. of India
Bikaner House (Annexe)

Shajahan Road, New Delhi.

3. The Director
" Aviation Research Centre (ARC)
Cabinet Secretariat, Govt. of India
Bikaner House {(Annexe)
Shajahan Road, New Delhi. :

4, The Deputy Director (Admn) ,
- Aviation Research Centre (ARC)
Doom Dooma, P.O: Sukreting. -
Dist: Tinsukia-786151.

5. The Director of Accounts

Cabinet Secretariat
Govt. of India, New Dethi.

Mr. M.U.Ahmed. Addl.. C.G.S.C. .
‘ * EL3 3 3 35

......... Applicant.

...Respondents.

4



ORDER(ORAL)

05.02.2009

MANORANJAN MOHANTY, VICE-CHATIRMAN :

Non payment of Hospital Patient Care Allowance (in short
- ‘HPCA") to the Applicant, a para-medical staff of Aviation Research
Centre (in short ‘ARC") at Doom Dooma in the State of Assam is the
subject matter of coﬁsideration in this Original Application filed under
Section 19 of the Administrative Tribunals Act, 1985. In this O.A. the

Applicant has prayed for the following main reliefs:-

*8.1 That the Hon’ble Tribunal be pleased to declare
that the applicant is entitied to get the Hospital

patient care allowance.

8.2 That the respondents be directed to grant and
pay HPCA to the applicént at least with effect from
the date on which his juniofs have bheen granted
HPCA, with all consequential benefits including

arrear.”

2. By way of filing written statement the Respondents have
disclosed that the above said ciaim of the Applicant is stil under

consideration.

3. In course of hearing, it has been pointed out that similarly
piaced para-medical staff of ARC at Charbatia (in the State of40rissa)
were before the Cuttack Bench of this Tribunal in O.A. 181/1995;
which was disposed of 20.01.1998. While disposing of the. said O.A.

181/1995 (on 21.01.1998) the Cuttack Bench of this Tribunal passed

the following observations an%ﬁ



- ™ _in. spite of the requirement of thirty bedded
Hosplta! the staff in C.G.H.S. Dispensaries without
any beds are getting Hospital Patient Care

_ Allowance. This may be a special dispensation for the
C.G.H.S. empioyees. If this be the case, there is no
reason_why the same consideration should not be
shown to the eligible employees in A.R.C. Hospitals.
But this is a matter for the departmental authorities
to consider. In view of this, it is ordered that the
applicants should submit a representation to the
Cabinet Secretariat through the Director-General of
Security stating that their case and mentioning that
other employees who are similarly placed have been
allowed this allowance either under orders of the
Tribunal or under executive orders

. (emphasis supplied)

4, " The aforesaid observation of the Cuttack Bench of this
Tribunal .received consideration of the Government of Iﬁdia 'and,.-by
order No.20/13/89--EA-I-2673 dated 17.09.1998, the Cabinet
Secretariat granted HPCA to the Ap'pliéants of the afo_résaid 0.A.
No.181/19§5 of Cutfack Bench'of l>:his Tribunal. Whilé granting HPCA to

the 35 Applicants of the aforesaid O.A. No0.181/1995; similarly placed

18 other para-medical staff of ARC Hbspital at ARC/Charbatia were not

granted HPCA and that,after a protracted cbrrespondence, the Cabinet
Secretariat conveyed the approval of the Government of India and
HPCA benefits were granted to the remaining 18 staff of ARC Hospital

at Charbatia vide order No.20/13/89-EA-I-7745 dated 12.09.2000.

5. It has been pointed out, at the heaﬁng,that on the

" recommendation of the Deputy Director (A) of ARC at Doom Dooma

(Assam) the case pertaining to Doom Dooma para- medlcal staff (for
grant of HPCA) was taken up wuth the Government of India vide
Unofficial  communication No.ARC/Coord/263/921007_ dated -

22.09.2000 and dated 15.01.2001. It is stated that the Ministry of

Finance of Government of India (on the aforesaid proposal) %:L[J



decision (vide théir 4intyer departmental communication
No.209/E.IV/2001 dated 19.02.2001) and requested_ the Ministry of
Health & Family Weifare to formulate a cdmprehensive poliéy
y reé;arding payment of HPCA/PCA and asked thelCabinet Secrgtariat to
wait til the formulation of the comprehensive policy. It has been also
pointed out, at the hearing, that a Compréhénsive policy pertaining to" -
grant of HPCA (framed by the Ministry of Health .& Family Welfare vide
their letter N0.Z.28015/24/2001-H dated 04.02.2004) was received in
ARC/Doom Dooma; o.n 15.04.2004, and, basing on the same, the ARC,
again, moved the proposal (v_ide Unofficial . communication -
No.ARC/Coord/12/2002-148 dated 28.02.2005) to the Government of
.Indi.a for grant of HPCA to remaining ARC emplc;yees, and that Cabinet
Secretariat asked for further clarification from the ARC, on the said
proposél, and that after compliance of the matter (seeking grant of
HPCA to all eligible vem‘ployees of ARC) was; sent to the Cabinet
Secretéfiat on 20.11.2007. It has been in_fima_ted (af the hearing, on

behalf of the Respondents) that the matter. is still pending with the

Government of India for a decision.

-

6. Heard Mr.M.Chanda, learned counsel appearing for the
Applicant and Mr.M.U.Ahmed; learned Addi. Standi‘ng counsel

appearing for the Respondents.

7. Mr.M.U.Ahmed, tearned Addi. Standing counsel appearing
for the Respondents, submits that since the case of the Applicant has
already been recommended in terms of the comprehensive policy and

since clearance from the Government of india is awaited, this case is

premature one. |



8. Mr.M.Chanda, iearned counsel appearing for the Applicant

relied upon the decision of the Apex Court réhdered in the case of
K;T.Veerappa & Ors vs. State of Karnataka & Ors [reported

2006(2) SC SLJ 49] in WHich'it was held as under :-

AL}

The benefits having been given to 23
employees of the University in compliance with the
decision dated 21.6.1989 recorded by the learned
Single Judge in W.P. N0s.21487-21506/1982, it was
expected that without resorting to any of the
methods the other employees incidentally placed,
inciuding the appellants, would have been given the
same benefits, which would have avoided not only
unnecessary litigation but also the movement of files
and papers which only wasted public time.”

9. Since the Government of India took decisions way back in
1998 to grant HPCA benefits to the members  of the staff of one

segment of ARC (stationed at Charbatia/Orissa) there are no reason

‘not to extend the said benefit to the members of staff of another

segment of ARC at Doom Dobma/Assam. This non-paymeﬁt of HPCA to
the members of similarly piaced staff of ARC/Doom Dooma/Assam is a
ciear case of discrimination. In the case of Union of India & Others
Vs. Carpenter Workers Union & Others [reported in (2006) 12
SCC 435, decided on 30.11.2006] the Department impiemented the
orders of this CAT in resped of simila’fly piaced employees of one Zone
and contested the matter, again, in respect of employees of another
zone. Hon’ble Apex Court, in that case, heid that since the orlder of

CAT was complied with by the Department in respect of East Zone

Carpenters, there was no need to entertain SLP of the Department in

respect of the grievances of the Carpenters of other zone.

i



/88/

6

10, In the aforesaid premises, this O.A. is, heréby, aliowed
with direction to the'Respondénts to grant HPCA to the Applicant; who

has already faced superannuation from service w.e.f. 31.08.2008. The

arrears of HPCA; as due and admissibie:to the Applicant; should be -

_ released in favour of the Applicant by end of March 2009. Send copies

of this order to the Applicant and to the Respondentsin the addresses

. given in the O.A. Free copies of this order be also supplied to the

learned counsei appearing for both the parties.

= i

" (MANORANJAN MOHANTY)
| VICE CHAIRMAN
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Director

o

Deputy Dire
C' GO-H S

A.G, ééién
.BI‘IUBNESF.'E’»/,’:I;{

L
Subs; Grant of P
4 .- ~ - .
{mvon Mindst

Sir/Madam,

R M ] {‘:).—“l’::*! Ii;l-' Pyl - ;p,‘

-8~ SR
ANNExURE -T

A=27011/1/90-CGHS. 1T
ate General of Henlth Scrvicern:

New Delhi, dated rl:

It JAN 1999
ctor,
» Unit 1V,
- 751 oe1,

tient Cure allowvalic.: to Gr.C &

erial) employees of (GiS.

am directed to refer to Ietter B-11011/

_ L
1/90-CGRS(P) dated 10
Clarify that Patient
Gr. C & D Non Ministe

~7-30, on the agbove subject and to
Care allowance is admissible Yo all
rial employees of CGHS srganisation

excluding Nursing Personnel w.e.f. 1-4-87 or_ from the
date of their gppointment in CGHS vihichever ig later.
This is howgver. sukject o the condition that no hight
weightage allowance and +isk allowance, if. sanctioned

by fthe Central Govt w
employees, The Gr, C
Personnel and thése g
allewance): who stili
may 3lsc be paid Pati
in their cases, p&yme
be provisional and su
This condition should
payment orders.

11! be admissible to these
& D emplo{ees (other than Nursing
etiing night weightage & risk '
are mot covered by these orders
ent Care Allowance accordingly. ~
nt of Patient Care allowgnce will
bject to amendment of Rectt. Rules.
invariably be incerporated im the

Youry Coithicily,

)

R - & . .

2 3 oo . B 1~

; ( WA TRAA /‘4’ N 1‘) L—J\“/A‘Qﬁ |
(CHANDER  BHAN) f _.

Dy. Director Admon.: (GHS)



- , ‘
| AnpExere-IT

favunyil
Mo 2O LA BOWEAG T 26T 3

l":rﬂ nl of H»Z 13
Calrylpot Sacret#riat

[ikaner Hausae (Annoexs )
Shajahan Road,
Mow Delhi,

Dated L7 SEP 1996,

Sul: ¢ Grani of Hospital Patient Care Allowanca
(HPCA} to the nen-ministerial (Groun T0' & b
etployvees of ARC Hespitals,

e e

Wefﬁrenre D NQoAHC/GLnl/Si/Q5 datol 27, 4,00
on the above subjectl.

2, Sanctien of the President is accerdes to Ll
grant of Hospital Patient Care Allowance (HPCA) ta
the non-ministerial Group *C' & 'D' employses of
ARG Hsspitals en the analegy ef facilities being

_al}uwed to the 51m11arly p1aced employees of Chiit

3. | This issues with the concurrence of DI%J
v ide their UP No.21012/3/93/Estt.(AL) dated 11,9.5
nd Ministry eof Finance (Exp.) vide their k 1D Mo,

E 63“/& IV/98' dated 10.9.98.

Sd/~
( P.N 'IHAKUR;
DIRECTOR (SR

1, Director, ARC.

2. Director of Accounts, Cab. Sectt,

3. Dy. becretary Finance(S),Cab,Sectt.

4, LJuard Flle..



/o

e . . ANNEXURe-TIT

Rt OPFICE GUOBL NO. XIL/D.C,A./93(16)% 8F Db &-5:49.
* g ’-'r_l;;-. . —— B .
‘e% In teims of Cab. Secht,. Q1. Io, 20/1353/64-
B Ie26T DY, 17.9,98 sanction - 7o CT
i3 hersuy conveynd for the paymont of HICA Lo Lthm folles
aon~ministerial Group 'C' & 'D! employees of the ARTC (i
nn the mnialogy of facllities given to CUIG loaplital empa
in pre-revised rate of 140/~ Peille Wea L. 17,9.93 and r-.:sv;f‘ :
rate of Nk.690%~ w.e.r, 29,12,98 onwards as mentioned ageinsi

thed ry ninvmas,

B N ek

' ) .
o s ety - I 4 N )] ’ i 1 )
SITART Home & Designaticon, w/e L. 17,990 w,es, &9,

to 28.12,908 onvwarsa Hovino:,
ora-revised.

, 3/80rd,

i, B.C. Rout, Ihvat. B 140/~ pama fs. 690/ p.m.
7. B.B. Mohanty,Sr. Lab. .140/- p.m. R, 690/~ 1,
- Teeh - |

3 KB ‘Mohapahra, Lab, Tech .M, 160/~ 1o, B, O9G/- o

| 4. 5 o tann wiT, i v A0 - . By D50 - el
&, L.P. D3 B A0 e e my, Fr. GOO/ e 3w

3 I VTS WA SO T Br. D207 o

£ PLTAO/ - C W, A0 e oo,
xk%’?ig A/ e, 7, OB0fe o
g ARG/ v, B, GUOS - L.

- A S N/ ey SO R, 690/~ wm,
L P : . ' . B,on -

. SN Bindpent Cavpenfer, EAOS - puw, . B B30/~ o

4
EPTTI I

TR, L. Bahara, oo f3.140/- 1., be GO0/~ o

fa, Moi, dlavalk <dig- B, 1607 poa, - P5. G507 pLm.
o Yo avpann, Cook, B 80/~ jrame P 090/~ pesi
1. K. ointi, Cocl. B, 71400/~ pom, 5. G5O/~ Parm.

L0, Sotlnr, Rhobi. P MO/~ pam. Pia O90/~ yron.

e
S

0

]

-
;
Yow

&y

3
H

ne A4 o, ! wem
A0/~ mam. i 630/~ v,

Y. Hes Martha Ballick Ayal, 53490/~ pon, v B 620/ pua,
i : . : ' - . . i
S. Mes. K0T Kaeodu Xungu-dosiBo60/- pam,e 8 B, HQ0/- v

CEd. 1w, Pamayantd Devi, i f5.050 Ireill, i B, 590/ ERIPRTI

210, Hra.hy, IaﬁmiPSWﬁEpﬁqL P 140/ - p.m.ﬁﬁ' fs, 59b/F p,ﬁt

S 25, NurnﬁaFi\Haik,Sweepayf B, TH0/~ p:m. . GSb/m f”m?
% )2§9 . Gunu-ﬂnik, L i3, 1D/~ pom, P, &GO/

§§}§A k\;ﬁ{.{; . PuK.. Hail, -do- _Ir,.,‘mo/--- pem, 5. 630/~ .
f 2AF . e, Hard isik, -do- £5.140/~ pem. 5. 69O/~ w.hia

1 P

Contd, . P/2.

. -

N
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ARC, Hospital,
To ) - Doom Dooma,

The Assistant Director (Admn Y, ~
~ AJR.C, Doom Dooma, Dated, QZM‘ June'99,

- Sub 3~ FCRWARDING, OF APPLICATION,

Enclosed herewith please find the following application
'submitted by the Para-Medical Hospital Staffs regarding
sanction of Patient Care Allowance for further necessary
action, The 4th CPC had approved patient Care Allowance
to group C. & D ( non Ministerial ) Hospital employees
-working in Hospitals having 30 or more beds, And therefuct
the matter was n't pursed further as per directives viae
No, 13669 No, 102/ESTT/DDM/39 dated 27,3.90 ( Copy enclosed).

- However, it appears 5th CpC has' approved Patient care

Allowances to Group C & D Hospital employees inrrespsctive
of Bed. staffs, and it is learnt, Hospital group C & D
Hospital employees of ARC Charbatiaz has won the legal case

. on this case and now are ‘on roceipt of patient care allowance

with arpar, The case therefore for our Hospital xxm employees
aro recommended for further action,

1, Shri B,P, Saikia, S.I.
2, % M, Padun, Pharmacist,
3, " J.,P. Tiwari, Lab/Tech,
4. ® P.K., Biswas, AMM,

5. " Dilip Das, AMM, . .

6. * Sibnath Singh, AMM,

Ra jeswar Ram, AMM,
Laxman Rajak, Mali.
9. * Bhabatosh Das, S/Walla;

o -3
. o
‘ﬂ E |

"

. 10, " S5,R, Debnath peon,
: hapdtra )
CAS Gr.I. :
. B L Baber:.
' Encl 1- As. above. eﬁféﬂ Peaogire



m-"‘.'in ARCr-Hospitals::at Charbatia Doom Q_oom Sdar

Im.ARC/Coord/263/92—
.‘,0 o The. Director, ARC
Cabinet Secretariat).
hast Blockq-v, R K Puram

5 Grant:'or Hospital Pat.tﬁnt CaI'ﬂA.llmgame N
< '(HPCA) ‘to: the non-m.i.ni.steri.al{cr SrCUg D)
_‘-:, employees oi‘ ARC Hospi‘tals.

.,!‘ ~-'.

The case was ta}oanéup wi'th 't:he Cab.”Seo.t"\:'.“ror"

--f'seekiugﬂapproval to the ‘grant of ‘HPCA :to. 30rnon~-ninisterial
. {Group 1C':& 'D!) employees: (as “pe r-llst? gmlosed) posted

savda- and

A copyo2-Cab; Sec*t't.. Uo dtd 28.2.2001 alongvith

SN ‘_._"",its emlbsures is sent berewith: :Zor 1nformtion and:

- -.Encl:: as above.
'.'-". . N . .

_ 2) CAQ, A.irw.xrg, Palam. b 17 - '
‘;3) AL o., ARC! qus., e BRI

( R. K SARIN )
ASSTT DIRECTOR {COORD )

ot .'”y;(o ﬁll%/%ﬁtr‘/wnz/%/%

: f, , " g}(g%”%{ﬂ/‘”'
{2 OPC( "[D g V7o JFIRC O AP
- o\ l Lgt\,(,\,\,_LQ—L,_\ O“M/ )7/0 C_,,

4\ &u

: ( ‘SQC/Q/LIM. 57})422,
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;Secretariet.7p>;
Section ) o

Subjéciféicreﬁt'oleASpitéilPatientCang“A
?";‘~.-w(HPCA);tothenon-ministerial{(c
Cleer o @nd s D) “emp) °¥ees og ARC Hos

al

IIOWanéefj
roup ree
{tals, = .

oL )
&
. —— s e e

SRS i Reference~ARC'S'U.Of Nb.;ARC/Coord/263/92~78

L '9@'75.7.2001 on the 8bova Subject, o o "

of

e . or,approval. ' ;
Servations'in~the matter,‘recorded- .
this?SGCtt.’s.File me20/13/89~EA.I, :

) i 38tion ang neceSSary

——

( JagdiSthhander')
Under“Secretary (SR)
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: {(Dopartmoent of Expanditare)
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/F/E £.IV Sectian
PP ,
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Ref " Nctes on prejxage

1 The proposal on fie refates to the grant of HRCA to 30 more
Group 'CD employees of ARC Hospitals. We have recently
\ L Lrequested MRV L0 formuiate a comprepensive policy -

~F o iregarding HPCA/PCA, Cabinet Sacretariat may be advised to
s atait till Che policy is forrnulated. o

—— s
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| No.Z.28015/24/2001-11
- ‘ " Government of India
Mini stry of Health & Fa‘mdy WeI{are

& i ' iﬂl?’!‘*‘t

o

: . ' Nirman Bhavan, Nen Delht,
G . . Dsted the 4% February 2004

N T .

" The Dtrector Generalof Health Semces
Nirman Bhavan New Delhi.

ks

Subject:- Paymeni of Hosmial Pahent Care Allowaricr i

“Group . & D {Non- -Ministerial) . employens wm'ksng i:: "

Cdispenssrier and grpanizations.
BN ARk
AT .
Lams diceciad o siate “hat Ministry of T

A2

,,UL‘.J ul T !:r} lor payment of l'loz:p;i;‘.i :

fmtgy 00 ] T r X
L . : s . i
S Js Q'uuv ence fa Grcv D C 2 D (Non-Ministerial) - empis syns w arking ia .

;82T - e e
bl dl]fi;“'-‘”-‘im‘lt‘-‘ and Or‘:zlmr«-ﬂ,on" be oy olvcd Subsrquumy in rG.f- nialion wi

0y T A1 s
aitent  Car s Alowanes/|

e

ol Perse H’i & vroining and biin l:y of Fiaa

»e

e (.’.‘:xbmc-t (Jc;u.ucm g ithg pavinent of Hesaib
ol . oy S B Ty H
Adlowaies, ian noi be appropriate o bay nowp

v cAllowanee/ i

.~

Adfovaancs as the miries para-
Ly

" b”vn d, ded b sad, perhaps o consolidaied

SEOVICES L) remove ;.'.I B

sicwing Guidelines

are consolingie

“ G Frotiend Cove Alewnnee:
k! ' ) '
: Caue Allowanes by ool Troup O i
ST D ] ’f" AETFDCS
; .
<.
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spcuxvcfy wo:km AT (.qucr
Supwbpécmhtv Hospi

al Ho‘.pltah (those with 30 bods o"r' iﬁéﬁré); émld.'in
als (those wuh 10 bcd,,q;.m?re),_ 5 0 1
: '.thht Wut,hi age l\Howancc and "
l Govcrnment will be

ubjegt to ij;c condj_uon thm no
Risk’ Allowmcc if sanc,(oncd by thc Ccnuul
admissible 1o these cmployccs ‘ Lol

) v
o .
f

L f e \/ii) l'fq,nlnhly for I’ttmnr Care Allbiwmcc:

"l‘ The Paticnt Care Allowance js admiss:blc 10 the Group c &
¢mployees L\cﬁudnm nursing .

- ersonnel @ Rs.690,- per month w'
SHON ~delivery msmuhons/e abligt

f.) (Non-Mnmtcn.nl)

rKiiys in the licalth ca:c_
Tents (other than hospnals) ]mvm;' ]p 3 thaﬁ 30 bc.ds'
ssubject o the: condition {hy no Nigh ,\r\’cigh{m.,c /\Huwum.c nnd R
alral C;\)\unmcm will he admissible

this Ministiy's Orders Ng 7 2¢ 015/26/08. MEL (1), datcd
..u),. dated 2. L1999 ap¢ cnclosed).

isk /\Jlowanco ;f‘
Teosanclioned by the Ce

to thcsc cmpioyccs (Co;ncs of
28.9. 1995 a 4§z 280!5/41/98--171:

‘ﬁi) The condition wluch nn oxL-:mi:.uion Must- satisfy bcfozc iis cuployees
- : i be congidereg for prang oﬂiaspmal Patient Caye- AHD“ ance, .

Only persons (Cnoup C & D, Non-l\’hmsluml cmp!oycqs) whosc rcguiar duu-‘s N
el 2 UM
.molvc conuuuous and

mmmc (,U)]ldu with pﬂllCnlS
— —
discases or those wha hgve {o

mfc,ctpd wnh Sommunicable

b — -.—

mu'mch handle,

as their primary- dury infec ted materials,
AN spread infe
Considered [y arant ofIlosle al i’fmcni C

, msuumm(s W equipmenys, which ¢ clion as 1hur pumdry duty may be:
-_~\_'___~\ F‘_—-\—‘

are Allowance, J s further p[auf* Tthat HpcA

categeries of cmployecs whosu COJHdL,( w{h P

shall not e allowed 1o any of thoge a:x;n’vrs

OFCRPERLC o infeerod materials is of g occasional nature, _ '

iv) Tlie Couditiony wijej, A orpaniziging Must satisfy 1)(:!«;:0

its ciiploycees
Citn be wmu]urn for grant of Fag cm‘ Care Allow n‘l«(" :

,{;
i The Persong ((-mnp LDy )ﬂ'n'lll isterial) cn"JJoycm whow recular uuue
: i wn'\(_ Lu.ll'nuuu-, II_)U'[HL Comach vyl Paients altected 1

1h L.mnu]tmmlbh_ oA seases or
JM._ :, angiing
S

i m(ccuu 1.1”0'5' R TEI S .mci Cepil ynents \meh
LA S e 2 and cquip

——————

Gan spread infecion -
Geihor pmu.u) duty wmf\m” in hmhh C

are (’ iy ery

mstitutions oth(; than Lios ,'uml (:0

Super ! 1]),CCI.‘|“l)’ Hospital) may bc consxduc d ['or

beds for Gcmml I mwn a1 e (l‘ for s

..'5/~

;&,_.. ._.__..4 Se e

il

o3
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~grant of ‘Patient Care Allowaunce.. PCA shall not -be allowsd to any Group ‘-f_:“,{-'.' RN

‘(Non-Ministerial) employees whose contact with patien{s or exposure ¢

" materials is of occasional natute.

lh" clas xf“c:mov of(.wu cC&D Cwnl pos!s.

P The clawﬁcalnon of Group'C &. D Civil posts for 1h" payiment of Hoseiial Putizat "5

1

Cure /\Howanccl uu.m Care Allowance ay nouﬁcd by i> cpanmcut of Parsor “’ DI

LRSIV T

ln..nuw vide lht.ll meﬁ.atmn No.13012/1/98-Esll. (D) date. 29.4.1998 is 85

roup G Posls

“A Central Civil post carrying a pay or a scale of pay with a ruaximuin of over .
5. 4000/- but less than Rs.9000/-" ' E e i

CGroup f el

o i . ,\> . - .. .'. " . -
: “A Central Civil ppst carrying a pay o7 & scale of pay the maximum of which is 0o
s A000/- or less.™ - C ’ o

/

Depmtment  off Peisonnel & Tiaining vide . their  Office  Merwandurm © o -
Mo, 'ﬁO Sdfii0T-L S (DY(Voliv), dated {0.02.2000 further clarified that the cluss

-

ol the post held by the ollicer shouid be with reference to Ihb scale ¢lipay of ihs voz heold

3

32

!J e Government servant on repular basis and not w:ih rc"u-.rcn:::'to the higans now s

) [EVLLIM TS O

‘ "'x nied o the Government seivigit under Assured Career irog x.,“.m (ACE

view ol the Department of Personnel & Traming's cl.mflcalml the Graup 2" i

\"l 0 have been granted the pay scale of Group "B" post urcer the ACP schizi:

‘nn noe to he endided w the payment of Hospitad Patient Core Allowance/Faiiond Care
, L !

T Fospial Paticor Cace Allo\\'umc'i‘:.ucn‘ Care Allowues is payable o Croun

Ceiviinisterialy aoployees warking o the hosplalsfdispensaries feie, Fhis

cab e s ol mlmissdde ' Group € & 1 (Noa-RMinisterial) cmiploycesworking, it




R T

the l-:'endquarlcrs Oﬂicc dealing with such’ l[ea!thcarc UIII'S/DIS

pcnsams/Hospnlals as
long as they work (hcrc Thc HPC/\ or

PCA vnll b\, (ldmISSIbJC o such cmployccs only m o
the  event - - of* “their ' {ransfor

Ux:iis/Dispcn:;nric;:;/l-!ospita!s i

frour - Hc.adquam'r.. to the
and subject 10.the conditjon speeified in (iii)

Hcalthcarc
and (iv) above, "
The Non-Ministerial POSIS will be decided
Though the powcr 10- dch Ie i
r it
ot Office, this should \~50 Torie-

administrative Ministry in consultation with the D(,p

as per the recruitment fules of thc
posts,

artment of Personne! & Traim:

B\ '

L vi) The dates or cligibility in cach cage,

The g of Hospital P

aiient Care ./‘\.Howancc/l’u
i - considered |

bent Care Al!owmcc can be
Tom the dates as notifie

d by Ministry ofllculth &b
ayment-of Hospital Pajient Care
would be notified in consult

amily Wellare, Thv dqrcs
AHowamc/Patxcnt Care AHowardcc

ation with e Ministry of Finance i all ¢
Allovwanee/i

of cligibility for p

ases of ;unnt ot'_
atient Care Allowance ro the Group C & D (N(m—
Ministerial) cmployees in the fulure (Copy of this Mm!suy hdc: No.Z.28015/60/87. I,

Flospital Patient’ Care

~dated 53,1990 cnclosed),

P

Fhese issues with (he approval of Dcp’zu’imcnl of p

O S L. \'7'7 I%H AL) ,ddlu] 2016.2000 and
[ L L\pcndmuu vide their U.Q. N, 362412

vrsonnef & Immmg vide their

Ministey of Finance (Dcpmtmcnl ofi E
AV/03, dated 3.7.2003.

. Yours fhill)Fu!)),‘

, (U. C}?s'anym)
Deputy Steretary 10 the Government of lndm

Copyra:- : : , [

i The Diree ter Generaloaf Audit, ¢ entral Rev cnues, I P. Zstutes, chlv Delh,
| : 2 The Direclor (CGMS), Mitman B bvan, New Delhi.

The Additional Direcior (¢ GHS), Nj
: . Hhe Medic Superintende 0, iy
- Do The Madical Superinendent, §

The xn.nma] & Medieal
A

Irman’ Bhavan, Ncn Gelhy,

RN Hospital, New Delhi.
_aidarjunnHuspual Neve Dedhi,

Sl[)ln”lltn(luﬂ Lady I,mdm;_" J\’hdl(‘d’

3, |~r\, Iul'li

“

-

(PN

College &
soeined Haspitals

'



TAST Anwerme VI

NO.219/ESTT/DDM/97-98/- H DT
0/0 the Deputy Director (Adm)
Aviation Research Centre

Govt. of India
Post 3 DoomDooma s 786 151
Distt s Tinsukia s (Assam)

Dated the, @5? 07 04

ME_MOKANDU M

- e e s me aw

Subject - Submission of application addressed to the
Special Secretary, ARC New Delhi,

Please refer to your Endst No,141 and 142 dated -
2gth June, 2004 forwarding the application of S/Shri B,.P.S«ikia,
Banitary Inspector and J.P.Tiwari, Lab.Tech regardlng sanccion
of - Hospltal Patjent Care Aallocwance, '

2. In this- connection a copy of Ministry of Bealth and
Family Welfare letter NO.Z.28015/24/20017Hi dated 4th Feb, 2004
is enclosed herewitﬁ Pléase confirm as to how. their case is co-
vered as per the condition lald down in the Ministry of Health

and Family Welfare. .
.——’—7 B
Enclo:- As gbove . g 4«)4ﬁ4(/

SENICR FIELD OFFICE (&)

. To

’“ The O 1/C,

ARC, lospital
DoomDoo.m‘i o

L
Py




To

The Assistant Director(Admn)

ARC Doom ﬁaoma

" Sub s HEPITAL PATIEWT CARE ALLO&"JA

— . - ANNExunf-E
NO , L HL,
ARC HOSPITAL , Do noom
P,0, Sukreting W

- Dist.Tinsukia (Assam)

.Datgd the, \g Aug. 04

OF ARC HOSPITAL DOOM Dooma /

NCE_FCR GRPUP € & D STAPFS

‘Réferences made to co
Health. & Family welfare er.2/28015/24/2o'o1-

ARC MI Room

the year of Dec 94, Cor
with ARC Hgrs and Cab Sectt,

effect

ARC Hospital,Doom
presenting with difs
Diarrhoea 'Gastro—ent;,

The -emplovyees

risk of Contracting infections

and vaccination are being enforced

The Station Health Or
and AMM's sCatering to a class of

known for its toxicity and cum
- are handled by AN

duties of SI

SHO staffs and 5.1,

Jular spray1ng purooses They have to o

nlﬂg/uarbdge cleantﬂg etc
duties,Due to enforcement of

of Dralnage Clea

GIOVes Shoes sMas ks are belng
rlsk of inxectiOW exyosar of
. nseds due ”0moensat10n throug
'Uﬂ;': BGSldéS sdue to shortag o

for HObDltal Carg

could not be implimented due to n
Ccomprehensive policy on HPza, {Vide Cab.Sectt,

~working in the env1roment are e
infectlons DlrectTy a

) staffs 4re ordous f
i.a, Nalarla F11=ria T

i
!

mprhensive policy.on HPCA by Ministry of
11 dated 4th Feb 04,

Daom Dooma was up-graded to a 5 beded hOSp‘*ﬁ' in

T'espondance on the above subject has been

since 1991, However,a decession to this

on availibility of a

Dooma caters to several groups of patient
erant communicable diseases like

Tuherculosis.
2rities,Typhoid Hepatitlb

Malaria, L0prosy etc,

xposed to the risk.of
nd In«q1rect1y.

reata of patien+s Sample are under the
pr ectlve measures including bloves
as per laid down reccommendatian-

Janisation consist of Sanltary Inssvwsd ap

Hygiene Chemlcals and insecticidal:
ulative drua effects, These chemicals
s under direct sunervision of S.1.,The nature of

yphoid,Tholera yDiarrhoea yMea

sles Jaundiceetc.
has t» handle with dangerous c

hﬂmicals/materiélv

erform’ the dutiess.

. as per thegp charter of

ve maasures relating to appren;

implememted from time to time, However

comulative toxic efferts of chemicals

h implementation of H“CA

f Group fpe Paramedical, staffs meant

»OUT Anti Malaria staffs bes ides cunductlng theis
contd -2« '

protscti

arder dated 31st Oct B

Cr prevention of communicable diseaﬁﬂ



”‘o?O -

-2 .

routine Anti Malaria activity also participate in patient caro

management,

It is further urged,our Group C & D employees are net in
receipt of night weightage allowances or other risk allowances,

Therefore, it is requested the long standing case of
Patient Care allowance be examined in line with ARC HospitaL

_Charbatla .and necessary steps initiated to obtain sanction

of competant authority.

MA

(Dr.A K Mahapat}a

S icer
_Aﬁm! Uh Dooma
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E , - ' Ne.219/ESTT/DDM/98- 439D
e : 0/0 the Deputy Directer (admn)
' Aviatien Research Centre
Gevernment ef India _
Pest : Deem Deoma : 786 151
Dist : Tinsukia : (Assam)

Dated the,. @ 2 0 5 0 5"

Mt emm wmy s ew ww e

Subject: - Grant of EPCA te the nen-ministerial
Grauo-C&D empleyees eof ARL Hespital.

A cepy of Cab.Sectt. U.O.Ns 20/4/2005fFA.I-1084
dated 21.02.2005 sn the abeve subject is sent herewith feor
clarificatien. en the ovbservati=ns made in para 4 by IFVU,.
Reply may please be sent te this effice at the earlleet

fer further submission te ARC Hcrs

]

o . { B.BARAL )
Encl:~ As abeve. AZSILTANT DIRECTCR (A)

2

M//%Q
~ The Z.i4.0,

ARC Hespital, Deam Decma .

v
K
»

.



o ) " 'Cabinet Secretariat
[EA Section}

Subject :  Grant of HPCA to the nen-ministerial (Gp.'C" & "D
empleyees of ARC Hospztars '

o ‘..
-

7 s‘ bt

Reference ARC UO No. ARC/COORD/12/2002 148dated
28.2.2005 on the above subject.

2. in s connzciion, 2 copy of an extract of IFU's obsery ‘ations
:WU cel at pages-3/AN of this Secrv anat's fiie No.20/2/2005-EA is
onverded herewith for furiner noces ary action at \_,’JL.F end.

Jegdii
U r-dcz S¢ 'vc:as'y ig!«“:,
s

ARC - (S8 0P Sirchi DepuyDrecterthy

. "’:'
.v,,-.f__.s.,.-..h\.'-. A SO R )
.t -/'.-




'.,:,(P 1= zlc) relntes .-to__Glaru of Hospital Patiert Care Allowances;
" (HPCA) tc h..> non-rinist riat (Group ‘G and D) omployees of AR
':_HOspztals. S AR s R

CABINET SECRETARIAT
FRANCE GIVISIGHN)

The ,c,ao fas ccnta'md in ARC Die. u.o0. dated 28.2. 2005

'*-wamce is aci: u.~s.b‘o otho Group :
sterial) employoes excluding nur..mg

TR mo'!i Work.n* in the. healih =
A THLARLENMENs - (O i -
| fos3 a5 Beds, subject to-the
, Sion 4rET e WignT welghtmige Allowance and Risik:
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*—55 . ANNEXURE —_y_

.’ ) 4 ' . NO.. . e LI

: ARC Hespital, Deem Dee
10 P.2. Sukreting .

The DEPUTY DIRECTOR (A) Dist. Tinsukia (Assam!

ARC ,QOOV DOOMA. Dated the ‘I’OW’UaV ~

Y s S oS i

SUBt~ GRANT OF HPCA TO THE NOW&IRINISTERIAL GROUP 'C' R 'D' EMPLOYEES

-

HOSPITAL DOON. DOOMA.

¥indly refer te ywur «ffice letier Ne 219/E$stt/ DDM/93-4799 -

02/99/2995 regarding tha sxhdecf cited abave,

The clarificatien /OCbservatien made byIFU in pareé 4 is submittee

with Ter fuxther necessary actisn at yoeur end slesse,

The Greus 'C'.emglnyees i/c Pharmacist , Sanitary Inswecter anc

'D' empleyees sf AMV are warking in this hospital,perforrs the hessiia
fer the satient s cennacted with infectieus and cemmanicable diseasaes,
hespital has get very scanty stzffs and all the Nursing / Paramedica

Grous 'D' staff are utilised reund the clsck duties ts satisfy the re

OFD and emergencies.,

et v gt o — s

Phahmacist :-~ Thic hssoital has got sne Pharmacist whe leoks after : .

i/c Dispansary and handle the drugs % distributsd the madict e

patients, He has te recerds 21l 1lyaes o]

"")

exyenditure ef medicines et.
Besides ogharmicists <utlss ,he is utilised in the shift dutlies of i
for indaer pvatients fer which he has te ceme in contact with the infe:

Cemmunicable diseases.

Sanitary Insﬁectdr t— This hespital has get ene Sanitary Insmécter
L o :

—— e e e e e g ey ST

duties invelve: with, infected / csmnunicable dissases like pox,: Mumps |

h@l&:ia,Falarla,lprerculosis, Measules ,Rubella,Tetanus etcand. ether
bern diseaseé like;Chelera ’ Dyséntary,Di&rrehea,Jaundice etc, Begies
y> ¢ normal uu;y,he is utilised fer the hesmital shiift duties due te shex

U
%ﬁﬁ}y staffs in +hls hoapwtdl fer which he ic directly exaase te infecti~

b1

and ¢.em quﬂcab- glseases,

JTI—MALARlA NALDOOR :~This hesuital has get enly 94 AMYs and né:wth&

Group 'D’ stafffﬁr supwoertive services te patlient fer dressing, shif: :



A '

.'//fécﬂi.gagg 2~ -/%. vﬂa“é?<f T

ThSy have been utilised the jebs like the duties of ward beys,Lab.Attends:

Bressoland ATEL (0 o4c fer the INDOOR & OUT DOOR patients,as these pests are
.sgisting in this hespital. AMMs are handiing the infected materials /instrumen-

squiptmwents of hespijal. They are vital staffs utilised for smeeth functien eof
nespital particularly fer the INDOOR gatients.

Submitted fer early actien please,

( P FMNCHAR 1AL )
S.M,0,



O%\ Cabinet Secretariat
( EA-l Section )

Subject : Grant of Hospital Patient Care Allowance {(HPCA) to_the
non-ministerial group ‘C’ & ‘D’ employees of ARC

Hospitals.

~ Reference ARC's U.O. No.ARC/Coord/12/2002-849 dated 4.5.2007
on the subject cited above.

2. In this connection, copies of IFU's observations in the matter,
recorded on pages 5-6/N of this Secretariat's File No.20/2/2005-EA.l, are
enclosed herewith for information and further necessary action at your end.

Encl : As above. . 0h)>a/
(‘sat Pal )

Section Officer

v
ARC . [ ShriBhagat Ram, ADA) ]
Cab. Sectt. UO No. 20/2/2005-EA I- QAR08 dated

LI

U8t 2007




CABINET SECRETARIAT
(FINANCE DIVISION)

hrk

The proposal as contained in ARC Dte. UO dated 28.2.2005 (P-1-2/c) relates
to grant of Hospital Patient Care Allowance (HPCA) to the non-ministerial (Group
'C’ and 'D’) employees of ARC Hospital and was seen in this office at Page-2/N

ante.

2. In response to our observation at Page-2/N ante, ARC vide their UO dated
4.5.2007 (P-14/c) has furnished the reply.

3. The reply furnished by ARC has been examined before processing the case
further following may also be clarified.

1)

1)

1)

v)

v)

The total sanction strength of ARC Hospital is given 55 (P-31/c)
whereas in the Appendix "A’ (P-3/c) the Patient Care Allowance is
proposed for 58 staff. In support of sanctioned strength of Hospital,
the Order No. under which post was created may also be recorded
against each name in Appendix-A (P-3/c) and complete legible order
may be placed on file.

All the Group C & D ofticials are listed in Appendix ‘A’ (P-3/c)
stating that these Group C & D officials are eligible to draw Patient
Care Allowance. However 29 officials as mentioned in Appendix-B
(P-18/c) are already drawing Patient Allowance. The exact No. of
officials who are now required to be paid Patient Care Allowance may
be intimated.

Reasons for not including the name of all the Group C & D
employees (Non-Ministerial) of ARC Hospitals who are required to
be paid Patient Care Allowance at the time the proposal was initially
submitted for granting Patient Care Allowance to 29 officials.

——— ————— -

File under which Patient Care Alfowance was earlier sanction to the
29 officials may also be linked.

The Non-Ministerial posts are to be decided as per the recruitment
rules of the posts. Hence RRs of all the posts may be placed on file.
However, if the RRs does not mention the post as "Non-Ministerial’
then the case for declaration of posts/employee as "Non-Ministerial’
may be taken up with DOP&T as per the requirement of the Ministry
of Health & Family Welfare lctter dated 4.2.2004 (P-5/c) (Para 5

refer).
Annua! financial implitation may also be worked out.
Whether these employees are getting the 15% security allowance or

not may also be intimated. it these employees were getting 13%
securily allowarke then it would not be advisable to process the

proposél'fu'nher.

The justification for granting Patient Care Allowance to all the Non-
Minisierial siaff especially Pharmacist, Sanitary Inspector, Dietician,
Carpenter, Cook, Waiter, AMM, Mazdoor appears not convincing.
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ix) Whether Anti Malaria Mazdoor (AMM) in other deparu:. - ar-
getting any kind of special allowance.

X) Approval of the Competent Authority i.e. Secretary(R) may afsu be

’ obtained.
(K.RVerina)
Accounts Officer{1F)
&‘-\\"‘S . ‘ -
_Q," > - Director Finance(S) ) .
had ra
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— 4[ 0 __SENIORITY LIST OF C.o2iiThARY THSPECTOR WORKING

CRTLA R '

: TN ARC AS OF 31.01.2006. ﬁm)wﬁ&“ N
BT Name T T T3ucational  Date of Date Date of Date Of Tlace of Réﬁﬁﬁﬁﬁff"“"'“““"
No Qualificeation Birth entry appoint- conflix- posting.
) Govt. ment in mation.
Service. the
N prxesent
‘ grede .
. —f 7. LR 6 7" 9.
g/Shrl
/ Bishnu Prasad BA, Certifi- 09.09.47 06.05.72 06.905.72 08.99.86  ARC, boom 0BC
Baikia cate of Dooma
Sanitary
- inspector.
/45. Pradipta Rumar Matric 27 .901.50 B.12.76 12,12.76 11.01.99 ARC, Charbabdic

Paikera

3. Rajesh Mchanty

4. MVSN Sastry

5. Sunil Kumar

Ba, Diploma 13.01.2 21.08.%6

Course in

‘public Headkh

and Sanitat2on
Technoloey.

3JA, Diploma in 30.88.63 17.06.97
Sanitary
Inspector

Diploma 25.09.78 @&.13.82
Laboratory

Techonology .

21.08.96

1®&06.97

0.8 .G

ARC, Cherbatlia

ARCQCbgpbatia

.’L‘RC_,_ §‘>a rsaweé
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el o IN THE CENTRAL ADMINISTRATIVE TRIBUNAL E_E
~ . GUWAHATI BENCH t:<‘.
. | <

IN THE MATTER OF :

i
M.A. B.Sc., LL.B

Aot
Motin Ud

Addl. Central E;ovt. Standing Counsel
Guwahati Bench (CAT)

0.A. No.238/2007

Sri B.P.Saikia

.......Applicant

- Versus -

Union of India & Ors.
.Respbndents
. AND-

IN THE MATTER OF :

Written statement submitted by the Respondents No.

"

o

WRITTEN STATEMENT

The humble answering respondents

submit their written statement as

follows :

1.4 ~  That I R.K.SARIN

hg@ s&i;ﬁ Dinector (A ARC Doowy Dooma,

and Respondents No. f]( in the above case and 1 have gone through

~ a copy of the application served on me and have understood the contents
Jid ¢ thereof. Save and except whatever is specifically admitted in the written

statement, the contentions and statements made in the application may

be deemed to have been denied. 1 am competent and authorized to file

Oeputy Itrector (A the statement on behalf of all the respondents.
ARE Docw Doams . .
mor, T nps o cwamd - () The application is filed unjust and unsustainable both on

R s
| \%V’/\g%

facts and in law.



hd ]

{9) That the application is also hit by the principles of waiver -

estoppel and acquiescence and liable to be dismissed.

d That any action taken by the respondents was not sﬁgn):atic
. " and some were for the ‘sake of public interest and it cannot be said that
the decision taken by the Respondents, against the applicant had
‘suffered from vice of illegality. ' .
2. That with regard to the statements made in paragraphs 1 o;f- {

the Application, the answering Respondents beg to state that it is a fact

- that the applicant is not getting 'Hospital Patient Care Allowance (HPCA)
in ARC. |

That with regard to the statements made in paragraphs 2, 3,
#, 4.1, 4.3, 4.7, 4.9, 4.13, 4.15, 4.18,58, 7 and 8 to 8.4 of the
Application, the answering Respondents do not admit anything which are
beyond the records and without any rationalflegal foundation. The
applicant is put to strict proof thereof.

4. That with regard to the statements made in paragraphs 4.2
of ﬂ:le Application, the answering Respondents beg to state that Shri
B.P.Saikia was holdmg the post of Sanitary Inspector in ARC w.e.f.
6.5. 1972 to 31.08.2007. He has since superannuated fmm the Govt.
service from ARC Doom Dooma on 31.08.2007.

5. That with regard to the statements made in paragraphs 4.4
of the Application, the answering Respondents beg to state that Order
“No.A.2701 I/f/QO-CGHS-II dated 4.7.91 as stated by the applicant to
‘have been issued by the Directorate Geﬁeral of Health Services has not
‘been furnished by the applicant. |

6. That with regard to the statements made in paragraphs 4.5
®inate Wiector (A)  of the application, the answering respondents beg to state that Ministry

P BR.Y1 ' ‘- "‘

o, Yinenna (Assam) of Finance (Expdr) vide their UO No.63/E.IV-98 dated 10.9.98 had



o

fxtral'Ad‘mi}\tstmtive Tribuna!

27w

allowed grant HPCA to the non-ministerial Group ‘C’ & ‘D’ employees- of
ARC Hospitals on the analogy of facilities being allowed to the similarly
placed employees of CGHS and orders in this regard have betgl issued by
the Cabinet Secretariat vide No. 20/13/89-EA.1-2673 dated 17.09.1998
(copy of which is annexed at Annexure-I). |
7. " That W‘iﬂl regard to thé statements mad_e in paragraph 4.6 of
the Application, the answering Respondents beg to state that the Office
Ofder No.XIi/P.C.A/ '93(14)-87 dated 6.5.1999 was issued by Deputy
Director (Admn.) ARC, Charbatia on the "basis of Cabinet Secretariat
Order No.20/13/89-EA.1-2673 dated 17.9.1998 which was meant

exclusively for the employees posted at ARC Hospital, Charbatia. Shri

B.P.Saikia was then not borne on the posted strength of ARC, Charbatia

as he was posted at ARC, Doom Dooma. Therefore, his name did not

g guwahau Bench ‘}igu.\'e in the aforesaid list.
- .

Office order dated 6.5.1999 is annexed as Am:;exure-ll.
8. . That with regali'd to the statements made in paragraph 4.8 of
the Application, the answering Respondents beg to state that ARC
Directorate initially moved a proposal to the Govt. for grant of HPCA
which was rejected by the Ministry of Finance on the ground that the
concerned ARC employees were not entitled for the same as per Ministry

of Health & Family Welfare letter No.Z-28015/60/87 dated 5.3.1990 in

\MMCh it was categorically stated that the HPCA could only be granted to

Beputy Birccror (£
ARE Peony Dnama

" otat, Tineukia ( Assame)

the Group ‘C & ‘D’ (Non-Ministerial) employees working in the hospital
with 30. or more beds. Since the Hospitals at Charbatia and Doom.
Dooma were equipped ﬁm less than 30 beds, this allowance in resp;zct
of the employees could not be sanctioned for Vthe .staﬂ' of ARC Hospitals.
Thcrefofe, the case stood closed at that time. Again on the request of

Deputy Director (Admn), ARC Charbatia the case was moved to the Govt. -



in which he justified that the employees of CGHS, Bhubaneswar were

-,

getting HPCA even though they were not working in the hospital.
Therefore, it was felt justified that the HPCA also needed to be sanctioned
~ to the similarly placed Group ‘C’ & ‘D’ staff of ARC. After protracted
correspondence, Cabinet Secretariat communicated that the Ministry of
Health & Family Welfare in consultation with the Deptt. Of Personnel &
Training and Ministry of Finance has not agreed on 25.7.1999 to the

grant of HPCA to ARC employees. |
During February 1988, representations were received from
‘Medical staff working in ARC Hopspital Charbatia for the sanction of

Risk Allowance as recommended by the 4% Pgy Commission. On

[ —

AL WO shis

atral Administrative Tribunal

xamination of the representations, it was revealed that the 4% Pay

Commission had recommended the Patient Care Allowance to Group ‘C’

27 ma .
- . & ‘D’ {(non-ministerial) hospital employees under DGHS and not the Risk

; W UTa4ts
uwahati Bench -

j,' Allowance for which the representations were received. The Group ‘C’ &

) S

‘D’ hospital employees including Ambulance Drivers but excluding
Nursing staff under DGHS were sanctioned the Patient Care Allowance
vide M/O H&FW order dated 25.01.88. A self contained case was
prepared for the grant of Patient Care Allowance to the eligible employees ’
of ARC Hospital/ MI Rooms and the same was submitted to the Cabinet

. Secretariat on 10.11.1989 after securing the approval of DG(S). The

' Finance Division of the Cabinet Secretariat on the case, desired to know

Bepaty Firecto; ¢y |
ARG Doum Doams

Meg, T ' . ios . .
Linongs (Assam) ] Conditions laid down in the M/O H&FW order for the

e
.

grant of such allowance.

(i)  If there was any limitation, vis-a-vis hospital (beds).
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(i) If all the staff under DGHS have been sanctioned the

T

allowance or the ‘samé has been sanctioned with -
respect to certain proportion of staff.

- The Ministrty of Health & Family Welfare clarified on
- 31.01.90 that their Order relating tor the grant of allowance ‘was
applicable to Group ‘C’ & ‘D’ employees working in the hospitals having
30 or more beds. Since in the ARC, we do not have any hospital with 30

or more beds, the case was dropped. |
'Subsequently,‘ Wheﬁ on 10.07.90 the DGHS waived off the

, “condition of 30 or more beds in regard to the grant of Patient Care
i |

AT ‘ i ,
ral Administrative Tribuna; | Allowance to the staff of Hyospitals, ARC again took up the case with

‘
guwahati Bench

217w

Cabinet Secretariat on 06.01.1992. After discussions and protracted
| correspondences the Ca;binct Secretariat tobi( up the proposal with M/O
Health & Family Welfare, who, in turn, referred the case to the DOP&T.
The DOP&T in consultation with the Ministry of Finance intimated on
25.07.1994 that the proposal was not been agreed to. No reason for the
mjection of the proposal was indicated by the concerned Ministry.

Cn the basis of HPCA being paid to Hospital employees of .
DGHS, ie. Rs.80/- & Rs.70/ -ﬁ.m. respectively to Group ‘C’ & D’
.employecs, the financial implications for grant of 38 hospital employees
‘of ARC worked out to a meager amount of Rs.81,480/- per annum. This
'Directorate thcrefon;, strongly felt that there was no merit in Ministry of

Depnty Mire S e ST . . ' :
’\R%-QDOL':C;)(:; Sm' Finance rejecting our proposal particularly since the DGHS employees

Ot Timmmn (Aseam)

are getting this allowance. On this ground, ARC Directorate again took
up the case with the Govt.

Further development occurred in the case when one of the
employees, Shri B.C.Rout, Physistherapist and 34 others Group ‘C’ & D’

(non-ministerial) employees of ARC Hospital, Charbatia filed an

;
¢
3
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application in thé Hon’ble CAT, Cuttack Bench, Cuttack for grant of
~ HPCA vide OA/181 /95 dated 21.01.98.
| Copy of the order is annexed at Annexure-IV.
The Honble CAT in para-6 of their judgment on the

0.A/181f95 dated 21.1.98, has observed that :
. /-‘—_"ﬁ'———— _

“in spite of the requirement of 30 beds Hospital, the staff of
CGHS Dispensary without any bed are getting -Hospital
Patient Care Allowance. This may be a special dispensation
for the CGHS employees. If this be the case, then there is no
reason why the same consideration should not be shown to -
the eligible employees of ARC Hospitals. But this is a matter
for the departmental authorities to consider. In view of this,
it is ordered that applicant should submit a representation
to the Cabinet Secretariat through Director General of -
Security stating their case and mentioning that other
employees who are similarly placed have been allowed this
allowance either under orders of Tribunal or under executiv
orders”.

| Centray Administrativ Tribuna;

i

27 may ..

GUWaha“ Bench

The above orders of the Hon’ble CAT, Cuttack Bench \;vas
accordingly brc;ught before the Govt. who in tum granted HPCA to the
Non-Ministerial staff of ARC Hospital vide Cabinet Secretari..c;;t Order
No.20/13/89-EA.1/2973 dated 17.9.98. |

Accordingly this Directorate had allowed drawal of HPCA to
the applica-nts of the O.A. only. The HPCA to non-ministerial Group ‘C’ &
‘D’ employees of ARC Hospital was granted on the analogy of faci]itiels”
being allowed to the similarly placed employees of CGHS in terms of the
judgment pronounced by "the Ho‘n’bie CAT, Cuttéck on 21.1.1998 in
OA/181/95 filed by Shri B.C. Rout, Physiotherapist and 34 other Para
Medical Staff of ARC, Charbatia. The remaining 18 complimentary staff
attached with ARC Hospital, Charbatia then represented for grant of
Bepor. Mir.cror ¢4y HPCA on the analogy uon which this allowance was granted to their
aRO Towun Doams '
™er. . ke Asar counterparts. After protracted correspondence, Cabinet Secretariat -

conveyed the approval of the Ministry of Finance to the grant of HPCA @
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uwahati Bench

!

Rs.690/- to remaining 18 complimentary staff vide their Order
No.20/13/89-EA.1-7745 dated 12.09.2000.

On the recommendation of Deputy Director {Admn), ARC,
Doom Dooma the remaining cases pertaining to Doom Dooma for grant
of HPCA was taken up with the Govt. vide our UO
No.ARC/ Coord/263/92-1007 dated 22.9.2000 and dated 15.1.2001. The
Ministty of Finance on our proposal observed vide their ID
No.209/E.IV/2001 dated 19.2.2001 that they had requested Ministry of

Health & Family Welfare to formulate a comprehensive policy regarding

., HPCA/PCA and that the Cabinet Secretariat be advised to await till the

reh, HTerR 07}

A ral Administrative Tribunal

policy is formulated.
The comprehensive policy regarding grant of HPCA framed

by Ministty of Health & Family Welfare vide their letter

Depaty Wirecrar (A)

—No0.Z.28015/24/2001-H dated 04.02.2004 was received in ARC on

15.04.2004, based on which ARC again moved a proposal vide UO
No.ARC/Coord/ 12/2002-148 on 28.2.2005 to the Govt. for grant of
HPCA to ARC employees. The Cabinet Secretariat asked further
clarifications from ARC on the proposal and after compliance the case
seeking grant of HPCA to all eligible employees of ARC was sent to the
Cabinet Secretariat on 28.11.2007. The case is still pending with the
Govt. for a decision.

9. That with regard to the statements made in para 4.10 of the

application, the answering respondents beg to state that the Ministry of

ARE Poen Drams Health & Family Welfare has formulated the general policy guidelines to
o, Winensia (Assam)

be followed for grant of HPCA vide their No.Z.28015/24/2001-H dated
4.2.2004. Again this case has been taken up with the Govt. on

28.11.2007 which is under consideration for a decision.
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p 10. That with regard to the statements made in para 4.11 & 4.12

(.

of the application, the answering respondents beg to state that the ‘
matter is still pending with ﬁé Government for a decision.
| | f | 11 That with regard to the statements made in para 4.14 of the
- application, - the answeriﬁg respondents 'reiterate4 their stand | as
e_numefatcd in.paré 10 a]ra.ove;‘ |
12. That with regard to the statemenfs méde in paxagraphs 4.16
and 4.17 of the‘appﬁcation, the answcﬁﬂg respbndents Beg to state that |

as aheady stated ARC has taken up the case vnth the Govt for grant of

o inlstrative Tribunal -HPCA to all ehglble employccs including 1 the applicant Shri B.P.Saikia,
| { Ex-sI a.nd the dec131on on the matter is awaited. .

13 ‘That with regard. to the statements made in paragraphs 4.19

of the épp]ication, the answering respondents bég to state that ‘furth‘er o
.‘ aPéropﬁate action W111 be initiated on receipt of the decision from the

Government. | |

14. That with régani to the statements made m paragraphs 5.4 %
/ of -the application, the an_swvrering réspondeﬁts beg to state that it has
* already been explained in the preceding paragraphs that the case has
_been referred 'td '1.;he Govt for rémbval' of anomaly. The Applicant will be-

given jusﬁce as per decision of the Govt, and as such, there is no

' questton of v1olat1ng the Article 14 and 16 of the Constltutlon of India.

15. . That with rcgard to the statements made in paragtaphs 5.4

Bepnty .g,nc;o, (A of the app]ication, the answering respondents beg to state that as already

ARG DO!}II] Dr;a {ng' : : .

s, Tinoukia ( Asaare) Stated in para 14 above, the case is presently pending with the Govt. for
removal of anomalyr and as such denial of the HPCA to the applicant is
‘not arbitrary, malafide, unfair, illegal ‘and opposed to the principlf:.~ of

natural justice.
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J«?/
Beputy Director (A}

ARG Doum Dnama
Dist, Finenkin ( Assam)

&

“16. That with regard to the statements made in paragraphs 5.5,

amg. S' g ) .
S.6ﬂand 5.7, 0of the application, the answering respondents beg to reiterate

their stand that the matter is still under consideration of the
Government. |

17. That Wﬁh régard to the statements'ﬁade in paragraphs 9 to
9.1 of the application, the answering respondents beg to state that it
would be aplﬁrop;'_iatevfor the applicant to await the decision of the Govt.

20. That this reply has been made bona fide and for the ends of

justice and equity.

In the aforesaid premises, it is
therefore * humbly prayed before this

Hon’ble Tribunal that the present

s .
‘ | , application filed by the applicant may be

dismissed.

AT

1C

27 MAY s

rAUS
L,____@a“ Bench ,

. ‘
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VERIFICATION

- x, RV, Sarin

Son of Late MJ.. Sarin aged about

years, resident of ARC 'Gommm P r.0 -‘eOl‘doom

working as ___Weputy ®ircctor(Adm)

duly authdﬁzed and competent officer of the answering res.pondents
to sign this verification, do hereby solemnly affirm and verify that the
statements made in Paras 2,57k (& 12k 14,/ L are true to my knowledge,
belief and information and those médq in Para 4 £ being
matters of record are true to my knowledge as per the legal advice
and I have not suppressed any material facts.

And I sign this verification on this 2.3 day of February 2008

at

-

Beputy Birector (A
Alﬂ OOQ(H ™ dives

. @18, Tinsuma (Anam;

‘ Centra(MminlS“lmMTﬁbuna!
9 7 MAY Zuv¥ l

ywahati ‘BenCh

i it
e et
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Na.zo/la/sg.EA.IL;;673
Gawrmwm;d mdh,h‘
Cabinet cgcretariat

Bikaner Heuse (An
Shajahen Reid,

Dated 17 SEP 1998

: o p_ b E R
| o : Grant ef Hospildl patient Cape ALlpwance
‘ (HPCA ) to the neh—ministerial (Group iCY & D') ‘
- gmployees of ARC 'Hespitals. :
5 Reference UP Ne JARC/Genl/61/99 dated 27.4.98
e, on the sbove supject. :

2. ‘Sahctien of the Pthsigent is accoreed Yo the

rant of Hospital patient Care Allewance (BPCA) te
cr & 'D! wyhywsoitm

ministerial Group _
of facilities beirg

Lhe non- :
ARG Hespitals. on the analegy
© Jllowed to tie similarlyXplaced employee? aof OGHS,
ence of DPRT

o : This i55ueS with [the cencurr ‘
AL) dated 11, 9.98

vige their B te.21012/3/93/Bstt
§ Finance Exp.) vide thairp X U Ne.

— apd Ministry 2
- 635/ 8. 1] 98 dated 10.9.98.
} : ®
R ] “.
Sd/-
( PuN ‘WKURS
DI xxoa(sa

1. Di:e\ tor, Az,
' 4
— 2, Dirxegtor of Accounis,
la
Dy, Seorelsry Finance

.Cab, Sectt.
S),Cab.Sectt.

3. .
4 “ua“% File :
' Joe =
pks/ ﬁ
“ -

_ Mdtin Ud-‘;MAhmed a

i M4, PSc,llL
Addl.%entnl G a -B.
d )Iv!,ot;mdm Co
Guwahati Bench.(cl?.r) unsel

L
|

h
i

[
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CininnL ADRIRISLSATIVE TRIBUNAL
S BasCH: CUTTACK, ’

| GRIGIdA:. APPLICATION NO. 181 OF 1995
“Cuttack, thnls the oy w, da‘y of Jar‘xuéi:'y.,19.)&3~

fJ.C|3{but Arid Utu(.l's ooy Appli~‘azlt5
x';l‘s. i
Union of fLadia and cthers - RQSpb;nimxts

(SGit InsSIUSTLILIS,;

%) “hether it be referred to the Reporters or not? \{&
2) dhethsr Lt be circulated to all the lencaes of tne

Centrel Adm nistrative Iribunal or not? m

}L‘ M.Nn Id

VICL-CHAR) ﬁ}hq 7

CentrafAdmintsetha Tribunal

92 7 MY ¢
L_,ﬂ@—%mh

Motin Ud-Din Ahmed
A A L Se. LLB.
- Addl Central Gowt. Sunding Counsel
Guwahati Bench {CAT)




§§$&g§fﬂk§ 13, N

CORA K%Y

. F

2.

3.
| Laboratory chnician

4o

B
9.

CENTRAL AB‘IIL\ISTRATIV“ I‘RIBUNAL,
CUITACK ESNCH ¢ CUTTACK,

ORI(‘].NAL APPLICAHON NO.181 OF 1935
Cuttack, this the st 4@y of January, 1938

HOw Y BL SYRI SOMNATH SOM, VICE-CHAIRMAD

s e P

B.C.Rout,

L Herking 68 Physiotherepist

B, B.Mohanty,

Senior Lsbore retory Technician

;,Laboratory Technic;an

T

K.P.Mar2patic,

Central Admintstrative Tribuna!
S.K,Pe ttanaik, ‘

97 Moy
L.D.,Das, R N
Pharmscist T ' : g;ﬁﬁzrzwmns
{ uywahzti Banch

K,C.Swein, ‘Pharmecist

E. K. Dey,
Pharmeciet

N, Panda, Sanitary Inspector

B, D, Behered, sanitery Inspector

10. T.Rout, Sanitery Inspector

11

P,K.Paikrey, Sanitery Insnector

12 C.G. K, Murthy, Senior Rﬁdiogrepher

G\
@/' :1“,0

. S.M,Mayal, Dresser

N,.C.BeheTs, Senior Rﬂdiogrepher
Kumsar Beuré, Teilor

-

J.N, Bindhani; Carpenter

. N,Routrsy, Dpasser

K.C. cherd, Dresser o
. Motin Ud-Din Ahmed
MaA T S5c., LLB.
Addl. Central Govt. Standing Counsel
Guwahati Bench (CAT)-
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19, Y.Appana, Cook
20, K,Pati, Cook

21, G.N,Sethy, Dhobl
22, Jsikishan, Dhobi

23. MrS-.:,SBndhya Mukherjee, Dhobi
24, Mrs,Martha Mallick, Aysh

25. K,T.Kunju Kunju, Aysh
26, Demayanti Devi, Aysh

| , | HEA UITaeR e
27. D.Luxmi, Sweepress Central Administrative Tribunal
28. J.Luxmi, Sweepress ' /
29, Narehari Naik, Sweeper ] 27 MAY 7

———

30, Zune Neik, Sweeper W‘Ff”fﬁﬂmﬂa‘
Guwahati Bench ‘

34, P,K,Naik, Sweeper

32. N,Mohanty, ward Boy

33, K.C,Maharena, Ward Boy

34, N,K,Sehoo, Ward Boy

75, Ymri Naik, Sweeper . : . ‘ j

All-are working in A.R.C_».Hospital.At/PO-Cha;batia, Dist.Cutteck
eessreshpplicants ;

. . By the Advocafes - M/s A.Deo,B,S.,Tripathy
: . D,K,Sehoo, R.Reth & M.P.J. Koy,

Vrs,

TN 1. Union of Indie, represented by the Co
T S Secretary, Ministry of Health & Femily Welfare,
Govt, of India, New Delhi, . : .
; MOtIl’:‘ Uﬁzr)/fn Ahmed
va o

2. Director Ceaerel of Heelth ServiceS,  AddlCentral GolVsimngis o
Nirman Bheven, New Delhi - . Guwabhatj Be"ch(CAgT, ounsel

3. Deputy DPirector, C.G,H.S5.,Centrel Govt,Health Services,
. Bautaneswer, Dist,Khurde, :

4, Director Geaeral. of Security, Cabinét Secreta rist,
Block-“](E‘a-stS, R.K.Purem, New Delhi.

aé" 5., Deputy Director, Administretion, o
! Avistion Research Centre, At/Po~Cherbatia, Dist.Cuttack,

6. Assistant Direci:or,Office of the Director Cenersl,Security,
Cabinet Secreteriat, Block V(EBEsst),R.K,Puram, New Delhi

.sse s RE@SPONdents




¥ uTEAE A
! Central Administrathya Tribunal

j | \

77 MY s

VAR
N
e
\
i

!

g} =i

Guwahati Bengh.

By the Advocate = Mr, kha s Kumayr Mishre,
: Agdl, Central Govt.Standing Counsel.

ev o

0O R D E R

fsomm SOM, VICE-CHAIRPAxw

In this spplication under Section 19 of Administretive

Tribunsls Act, 1985, the thirty-five applicants working in
A R.C,Hospitel, Charbatia, have preyed for a8 direction to the

respondents to grent Hospital Patient Care Allowence to the

spplicents with effect from 1.12,1987 within s specific time

period.
2, The spplicants' cese is that spplicsnt nos.1 to 13

-C posts,They are Phsiotherepist,Senior
Laboretory Technicisn, Phe rmacist, Sealtary

are holders of Group
Laboratory Technicien,

Inspector 3nd Senior Ra diogrepher. Applicent nos. 14 %o 35

are Teilor, Cerpenter,Dresser,

] - 8nd .
o0k, nobi, Ayah, Sweepress, Sweeperz Wapd Boy. -According to ‘
|

ealth & Family Welfare in order
@ Hospitel Patient Care R

belong to GrouP"D category. They 2

.. the applicanta. Ministry of H

dated 25.1. 1988 vide Annexure-1 grente
Allowence to Groups C and D (Non-ministerial) employees excluding ,

reed on the condition that no Night Weightage Allomnce
ioned and would be admissible to such

Staff Nu

would have bven senct
In another circuler dated 30.10,1989 (Annexur'e-z)

employees.
e 8dmissible to Growps C

Hospital Patient Cere Allowence wes mad

and D (Non-ministerial) employees excluding aursing personnel

of certain Hos;:itals end institutions mentioned in thet order.

The spplicents further state that office of Directon-Generel,

Security in their note dateq 15, 4. 1993 (Annexure-B) moved the

t of Hospital Patient Care Allowam:e
es of A,R,C,Hospital.

Cabinet Secretariat for paymen
'to Groups C& D (Non-—ministerial) employe

. v - v—v‘.v“b' [ P34 DOSpitall

Motin Ud-I Ahmed
MA., B SC, L.B.
Addl. Central Govt Stned:ng Counsel
Guwahati Bench (CAT)



specificslly mentioned that Hospital employees of A,R,C. are
~.eligible to get this allowance @s they do not get Night Weightage
Allowence ang Risk‘AIIOmance. The applicants' cese is that ir Spite
‘of the above cléaceéut position, the 8llowdnce Eas not been
sanctioned to them and thast is how they have coae up.uith the
aforesaid preyg?..; |

3. Respondents in their counter have taken the stand
ﬁhat the appl;c§p§§ 8re not entitled to HOSpitBi Patient Care
;T_AlloanCe becaﬁ?ggfcording to the Government order, the spplicants
should be servigg{;n @ thirty-befded Hospitel so 8s to be eligible
..to get the sllowence, These applicanfs are not working in & thirty-
beoded hospitsl and therefore, the allowance is not payable to thea.
Be~ides, the respondents have pointed out that appliéant nos, 19,20,
2] to 31 snd 35 sre holding Common Cedre posts and they are liabtle to
-be trensferred to“units othér than Hospitsl ;ike‘Officers“Mess,.
Estate Cell, equménd therefore, they ere not entitled to such
xﬁﬁ\allouance. Thegxeﬁpondents have besed thelr ca@se on the circular
'jSt(qated 25.1.1988, #ls0 relied upon by the applicants, and the

NS .
/'~ . 8ubsequent circuler dated 5.3,1390 (Annexure~R-2), £y

aure

4, 1 ﬁave heard the lesrned lawyer for the applicants
and the leerneQiAdditional Standing Counsel, Shri Akhaya Kumer Misre
-eppedring on be@éif of the ?gspdndents.and have 81s0 perused the
records.

5. Before proceeding further, it has to be mentioned-
that the circulﬁr dated 30.10,1989 relied on by the apblicants
i1s not applicablé?to the present cese at 811, because in this
circular HDSpitaliPGtient Core Allowance has been given to certsin
specific Centrel Government Hospitsls and institutions, .#nd hospitals

cvaw .‘wwv““’-"“Motin Ud-Din Ahmed- |
B.Sc., LL.8B.

Addl. Centryt . Stinitng Counsel
Guwahali Bench (CAT)



-5-
uader Union Territories heving thirty or more beds. As regards

| the circdiar_br 25.1,1388, this spesaks of Centrel Government
Hospitals,f_nnd‘ Hospitals under Delhi A.dminist.rat':ion. In this \\\\
circuler, Hospital Petient Care Allowsnce has been ‘ordered to

be paid rfbm 1.12.1987. This circular has been modifie.dl, in

circuler dated 5,3,1390 (Annesure-R/2) in which 1t has been

stated tﬁbt';Groups- C and D (Noneministerisl) employees excluding
nursing p"gfrséhnel of Ceéntrél Government Hospitsls in Delhi

and outside Delhi end HOSpitals under Union Territories
-Adminiswe.;tions beving thirty beds or more would be given

Hospital Petient Care Allowence from 1.4.1987 instead of 1,12.19u
subject to the condition that no Night Weightage or Risk Allowence
would be sdmissible to those employees, Leerned lawyer for the |
applicents hes submitted and has. alse mentioned in his written

submission thet Dlrectov-Generei. Security, in his note

dated 15.4'.1.'993 has recommended senction of Hospital Putient .
Care Allowence to the employees in A.R.C.HOSpitals. He hes
mentioned "in this note that Hospitels of A,R,C, st Chartstis,

Doom Dooma and Sarswa are Centrel Government Hospitals, He has ;
8lso mentioned thet st:ipulation of Hospitals having 30 beds or avre |
13 no moré there snd this has been confirmed by Deputy Director,
C.G.H,S,, in his letter dated 13.7.1992, It hes been mentioned
that even ‘the staff in C,G.H,S.Dispenssries heving no. bed

@t Delhi and outside are in receipt of Hospital Patient Care
Allowsnce. Learned lawyer for the applicents in course of _
nis submissions hes pointed out that C.G, H S, employees in :‘
C.G,H,S, D15pensary 8t Bhubsneswsr, which does not have any

bed @8re also getting Hospitsl Patient Care Allomm:e as is

Motin Ud}/n Ahmed
M. c.,LL.B

Addl. Central Gowt. Standing Co ‘
seve "“‘-‘°U‘-’“UE‘W Guwahati Bench (CI?T) unsel
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een from letter dateg 20.6.1991 orf Deputy Director (a),
New Deini,

Gl 8, Leddressed to Deputy

“Unit=-1IV, Ehd'bsneswar (Annexur

Wiy,

* 4" e
. Bl SN 9
Nt e,

Director. Co G. H.S

L) Ao Go COlOlly,

e=A/4), At Annexure-A/3 is 8nother
prder'grentiﬁngOSpital Patie

At Care Allowence
(Noneminist erial) employeeq ¢

kcluding aursing p
1.4, 1987, Learned

ersonnel of C.G. U,s,
Orga‘nisatioii'vfﬁﬂth‘ effect from

lawyer for the
e to the decision of .

A.No, 299 of

8pplicants has f{élso referred m
Bench of theTribuns) 15 o
, (s o

Division

1989 « decided on 8.5.1990

1N

Ing{a a
which dirAect_iiéxj: W8 issued to pay

don ) in
Hospdata) Patient Care Al110

re HOSpitBl. co R.P.F.

wlice
to certaipn eqxlé.l-gyees °of Group Cent

decided on

tient Cape Allowsnce
working ip C.R,P,P, Hos

referred to a-bove,

| -@edical stary Pitals subject to
“the ¢ onditions

1 find frog Annexure~3
thet this 1s 5 Bote from Directop

_‘of A.R.C.HOSpi tég's excluding nuré;
1t appears th

Ca re Allowe né'

ng steff, Fronm this note,
at'IiE;a;n.;f;earlier Propassl -
e t:: I;uch, Starf wis r
.- This note only g{j‘;'.és the view or

1 to senction Hospi tal Patient

ejected by the lInteqrated Finance,
Security's '

of
Directorscenerel,i Ooffice ang
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uwahati Bench
does not, glve the Governdent decision on this. The circular e
dated 5, 3.1990 w8s not brought to the notice of the Tribunel oo
in 0, A,No/299/89, "decided on 8. 5. 1990, xxax The decision

of Patna Bencb rendered on 30,6,1995 also did not taxe note of

the cincular of 5.3.1990, On @ careful reading of vthe circulars
25.1.1988 8nd 5.3,1930, 1t is Seen that the circulsr deted
5¢3.1990 hes been given retrospective effect. In the edriier
order dated 25.1.1988 this sllowence has been sanctioned wi th
effect from 1, 12.1987, But subsequently. in order dated 5,3.1990
this anomnce has been sanctioned with effect from 1,4,1587
instead of 1,12,1987, 'Ih;.s circular of 5, 3.1990 gives this -

8llowence only in those anpitals where there are thirty beds or

more.Admittedly, the A.R.C, Hospital at Charbatis, has twenty
beds, Therefore, strictly 1in terms of the circular gated 5.3.1990,
these employees of A,R,C, Hospital are not eantitled to the -
Hospital, Ra,txe-rxt Care éllowence, The mote dated 15,4,1993
of the or:f:.c_e of Director-Generel of Security a31so does not

» téke care of this circular of 5.3.5990 end in view of this,
_the statement of MrectozuGene;val of Security: thet the
A+ requirement of thirty beds is no longer there cannot be
| dccepted. .'As- regards the paymént' m3de to the .staff in
C.G.K.S.Dispensaries, the reSpondents have stated that these
C.G.H,S, Dispensaries are an extension of C,G.H,S,Hospiteals,
The statement of the reSpondents regerding C,G.H,5,Dispenssries
cennot be accepted. In 811 ceses where there sre C.G.H-.S.
Dispmseric-e. there cannot he C.G.H.S.HOSpital. '&uwn'eswr
is one example. But wken the applican'ts claim for certain

3llowence, there must be specific Government order saactionirng .

Such allowence to them, In terms of the Government order -
. Motin Ud [{&/Ahmed .

M ‘
ey -‘\e“p‘unaen33ddl Cent Q‘ , younsel T
GUWd”dU Bench (CAT) r
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EN:ahaii Bench
'8- .
. +lated 5.3.1990 the allowance is not payable to the applicaats
because the A.R.C-.

Hobpital._..ét Charbatia has only twenty beds.
.T!;is circular of 5.3.1990 is in modification of the circular

datel 25.1.1968 jand has been given Tetrospective effect. In view

‘of this, I hold:.;that the mpliéants dCe not entitled to Hosf:ital

Patient Care Mi'owancé in terms of the circular dated 5.3..1993..

6. Bit at the sade time it s noted that in spite of

the Iequiremeat of thirty bedded Hospital, the staff in C.G.H.5.

Dispensaries without aRy beds are getting Hospital Patient Care

Allowance. This may be a special dispensation for the C.G.H

employees. If this be the Cagse,

3,

there 18 no r eason why the same
Consideration should not be showan to the eligible emloyees

ta ARC.Hospitals. Byt this is 3 matter for the departmental

a’uthoritiés to consider. In view of this,

arly placed have
£ the Tribunal
ePresentation should be f£i]ed within

..Deen allowed this allowancg either under orders o

OI unjer executive orders, Thisr

AP N thirty days from the date of fece

/ Cabinet Secretarigt 'should take a view on the represe

The applicants are given liberty to approach
the Tribunal agaln {f they are dissatisfied with the order on,

their repres entati’on.

Motin Ud-Din Ahmeq

M.A., 8.5¢., LL.B.
. - Addl. Central Goyy Standing Coungel -
sees ,Mbpuuqenca Guwahatj Bench (CAT)

. Central Administrative Tribunal \“" T




costs.

~disposed of in terms of the observ

7.'In the result, therefore, the applicatioca is

GETATER

Cent‘ral'Adm'sﬁis*lwﬂw« Tribunal

97 MAY o

Addl. Central Gowt. Standing Coynsel

(3
v

ICE-CH 5%383\

e
s

ation and direction given

- {in paragraphs Sz-a.n_d 6 of this order. :T'here_ shall be no ardecr &3 to

Lot

bmy
b8

Motin Ud-Din Ahmed

M.A., 8.Sc., LL.8B,

Guwahati Bench {CAT)

B1-
Talb
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NO.Z.28015/24/2001-1 |
‘ Government ol tndia
2 7-MAY LUy r\/

A3 igstey ol Health & Family Welfare
—___UWahat Bench

L R

Dated the 4" Februaly 2004

lhc [)ncctor General of chnh Survxces
’\mnmn Blm an, New Delhi

v e

Subject:- Payment of Mospital P
Group C & D (Non-Mini
- dispensaries and organizations,

% Aok ofr

sterial)  employees working in hosp:rals

N, R

[ am duccted (o stats *hat

.l

a4 ,lck‘n cut polxcy tor payment of Hospital Patient Care Allowame/!’aucnt Care
1T AB.

m&‘hbwance to' loup C & D (Non-
Ao
Ay Spensaries and or"'

<

erubterml) employees workmg, in . ho:pntals

wizations be evolved, Subscqucntly In consultation with Department
ol Personnel & Training and Ministry of Finance,

o Cabinet d(‘(l.l(m on the pavment of Hospital Patient Care Allowance/Patient . Care

ay.not be appropriate to lay down the polic
"‘crfo ix‘,/\!lowance/l)” Tent C

1 Allowarice, it y for Hospital Pauent Care
as the ma;o: para-meters of .the policy have al
lnstead perhaps a consolidated letter
() 'Gumml ufliuulth ’Scrwces W re

:llC Allowance
becn dcc;d:_d be 1ssued in consultation w1th Dle

move all amb:zvuny 1 this regard.

-,-;_,';
BN

z\ccoxduw!y the following

'\Howancc/l’*nuu Care Allaw

ance arc consolidated in consultation with the Dtae, General
of Mealth Services: - | h

i) Mligihitity fop Hospital Patient Cove Alowance:

i

The Tospital Patieny Care

Allovaance is admissible 1o all Group C & D (Nen-
—

«'\~lini&,lu,i:|l) cinlayees L\Llll(lrrl" mwsing per

ioniel @ Rs.700/- per month and Rs.695/-

:g et

o =1 \ .
¥ . SR

I3
1
'

Motin yqg D \
e VI Ahmgd-

" / Hiare £ S . LL
'\Jéi.\ SRV RN :’, - *’/7/3/9’/0 9 . Addl Central g S 5.

OVl Standin Cous
Guwahat; Bench fr‘ng nsel

Nirman Bhavan New Delhi,

atent («ue Allowancc/l’aucnt Care Allowance to

Ministry of Finance had suggested to this Ministry that- -

it was decided that in the light of the - ]

ready

Guidelines for”implementing’ Hospital Patient Care "
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per month respectively working in General. Ilo .pllale (lhosc wnh 30 bods or more); and jn

T

. Super Speciality Hospitals (those with 10 bed, or more), subject to 1hc condmon that no

. Hﬂ- M-\&v’

. - ‘Government, will be admissible to these employees
; ;‘{'7.“ 3o ’,"."“.‘ :‘s‘i':!-"! B L :1-&'7’ cjlj i i >:

1) I-.hgnlnhty for P.thcnt C'tro Allowmlcc' ‘
B I“‘LJ""?«,F' q‘ﬁ*wr W

The P itient Care Allowance is “admissible to the Group C & p'(Non-Ministeri:il)

T T ——— i '

employces c\cluduw nursing personnel G @ Rs.690/- per month wprkmg, in the health care

——

delivery mslmmons/cstabllkhmcms (other than hospitals) lnvm;., ]pss than 30 beds,

subject to the condition that-no Night Wug_hlngc Aliowancc nnd Risk Allowance, if
sanctioned bv the Central Go\t.rmnem wﬂl b(, admissible to thesp employees (Co;m.s of
this ‘vhmslry s.Orders No.Z.2801 5/76/08 MII (H) dated 28 9 1998 and Z.28015/41/98-H
.. (i), dated 2. 1% 1§99 are en*.lo e:i) T

i
. [ SR |
’ '

LIS P e - - e -r....,.-..,-.-._ ——— e

i) Thc coudmon wlnch an orgamr.ahon must. s:msfy bcf0rc its employees
can be considered for grant of Hospnml Patient Care Al]ownncc.

On]y per:;ons (Group C & D, Non- Mmlslenal employeqS) whosc regular dull :s

involve continuous and routine contact with patients mfcctpd wnh commuricable

diseases or those who have to loutmct) handle, as their primary’ duty mfected materials,
—-—

instruments and eqmpment‘ which can spread mfecuon as theu‘ pr:mdry duty may be
considered for gxant ofI]ospnaI Patient Care Mlowance Itis fur;her planﬁed that HPCA

shall not be allowed to any of those categories of employees whose ¢ohtact with patxents

- or exposure 1o infected materials is of an occasional nature.

Vo

iv)  The conditions which an organization must satisfy be{"me its emplogce
can be considercd for grant of Patient Care \llowulmc,' ot
The persons (Group C & D, Non-Ministerial) employegs \yhosc regular duties
‘involve conlinuous routine contact with patients affected with commumcablc diseases or
¢ handling mf‘ecwd malerrals, instruments and equipments which can spread miccu 2N
as their prlmary duty working in health care delwl.ry institutions oth(,r than Hospual (30
beds I‘m Seneral Flospital; 10 heds lor Super Spccmlny Hospital) may be consideted for

o

Night Weightage Allowance and. R.lsk) ‘Al[pwance if sanc}mncd_ by the Central -
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-3 uwahau Bench ‘

sant of Patient Care Allowance.. PCA shall not be allowed to any Group ‘C’ & 1

\\Jon Ministerial) employees whose contact with ‘patients or exposure to 1nfect~='d

'

omaterials is of oceasional nature. RLR

:;"',f | "l"h clawf"cnuon of Group C & D le posls.

The cllusnﬁcanon of Group'C & D Civil posts for the payment of'Hospltal Patient
-f.,';.-;'_;,,‘ L,du, /\llownnce/l’num Care Allowance ‘as - nonﬁed by~ Departiment- of Personnel &
iu ining vide’ then Notification No.13012/1/98-Estl. (D) “dated 20.4,1998 is as under

e Sroup C° Po,ﬂ;,» .

Y

e “A Central Civil post carrying a pay or a ‘;calc of pay with a maximum of over
Rs.4000/- but less than Rs.9000/-"

. c e
o FE
s

teo o UA Cenlral le post carrying a pay or a scale of pay the maximum of wh:ch is
- Rs. 40(}0/ orl

v

Depariment of - Persannel & Training  vide their OQffice Memorandum =
Nu 33034/1/97-Lst (D)(Vol.iv), dated 10.02.2000 (urther clarified that the classiﬁcatioul\ ~
- ofthe post held by the ollicer should be with reference to the scale of pay of the post held .
b/ the Government servant on regular basis and not with rcf‘ercnce to the higher pay scale
e u:amcd to the Governinent servant under Assured Career. Progression (ACP) Schemc In
¢w of the Department of Personnel & Training’s cianf‘cauon the Group ‘C’ employees

“’, 10 have been granted the pay scale of Group ‘B post under the ACP scheme woth

¥

‘ r‘r,nu.mc to be entitled 1o the payment of‘llospntdl Patient Care Allowance/Patient Carz
T Hoveanee,

; The lIo,pnml Patient Care A!lowance/f’anem Care Allowanm. is ‘payable to Group

Pt

S (Nun Mini: .urml) amployees working in the lmspltals/dnspt.nsanu,s etc. This

SWRRCY 18 B0l .nlnn'mhl( to'Group C & D (Non- Mmlslcrlaf) employees workmg mn

nidle -

; | - Motin Ud- i Ahmed

MA., B , LL.B.
Addl. Central Gov* '%.;mr’ M’Counsel

) Guwahati Sm'uuCAI)
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_O'fhcc deahnsv w:th such. Hcalthcarc Umts/Dlspcnsaru*s/Hospllais o
b uh,‘,., Y
' ythcrc The HPC/\ or PCA wxll bu, adm:ssuble to such cmpfoyecs only
'J

" their transfer from Headquartcrs
fr-"

to  the Heal?hcardﬁv
r:cs/Hospltal and subject {0 the condmon specified in (iii) and (i‘v) abové. ) /

X V ‘ -- \ W an emp[oyee cTS NOh Ivan
B
.of' Off'cel UMW should only wnrh .the prior apps
" Ministry in consul

ation with the Department ofl’ersonnel & Framl

The dates ol cligibility in eacl case. .

The grant of Hospital Patient ¢

are AHownncc/Pauent Care Allowance can be
-,_conSidcrccl from the ddtCS

Muustry of Health & Family Welfare The

atient Care Ailowance/Patmnt C
wouid bc ncmhcd in consultation with the Muusuy of Fin

'Hospml Pauent Care AHowancc/Pa:n»

as notified by

da}:es
‘of\ehgxbfhty for paymcnt of Hospital P

are .AJIowar-ce
ance in all cases of‘ g,nant of‘.‘_'
nt Carc Al}owance to the Group C & D (N(m-

mp!oyccs in the future ((‘opy ofthxs Muustry s Order No.Z,280]5/60/87-_H, |
is : 1990 Ib cnclosed) ' Z,f" . o

K

These i :s',ucs with the
i fNozﬂ)/o, Estt (AL)

approval of Dcparlment of Personne

, dated 20.6.2003 and Mrmslry of Finance (Departmcnl of
2 .;tlurc) vide their U.0. No.362/E.1V/03, dated 3. 7.2003,

! & Training vide their

5

Yours faithfully, -

(U.C Uan{na)
Deputy Secretary to the Government of India

. hc Duvclm General of Aud;

lic:D tor (CGHS), Nirman Bhavan, New Delhi.

l Ad}l[uonal Director (¢ GHS), Nrrman Bhavan, New Delh;.
s cuycul Superintendent, Dr. RML Hospital, New Delh;.

j'— ic‘:al,Supermtemant Qdfdar)un;:liospnal New Delhi,

& Maedical Superintendent, Lady Haldxng,c Medicai CoJle;_.,e &
vitals, New Delhi,

t, Central Rev enues, 1P, Estates, New Delhi,
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AVIATION RESEARCH CENTRE
DIRECTORATE GENERAL OF SECURITY
(CABINET SECRETARIAT)

......

228" Subiect 1 Grant of HPCA to the non-ministerial (Gp.’C’ & ‘D) en1ployeé§‘-
) Of ARC Hospitals, ‘

---------

Cabinet Secretariat may kindly refer to their U.Q. No.20/ 13/ 89-EA.I - 421 dated
9" March 2004 and their O.M. No.7/1/2004 -EA.I- 644 dated 15.04.2004 forwarding
therewith a copy of Ministry of Health and Family Welfare letter No.Z.28015/ 24/ 2001-
H dated 4" Feb. 2004 on the subject mentioned above.

2. The Min. of Health and Family Welfare vide Para (i) and (iv) of their letter dated
i 04.02.2004 has specified the eligibility criteria for grant of HPCA 1o the employees
working in Hospitals, Dispensaries and organizations, which states that -

{a) The Patient Care  Allowance is admissible 10 the Group C & D (Non-Minisiérial)
employees excluding nursing personnel @ Rs.690/- per month working in the health care
delivery institutions / establishments (other than hospitals) having less than 30 beds,
subject 1o the condition that no Night Weightage Allowance and Risk Allowance. if
sanctioned by the Central Government, will be admissible to these employees.

(b) The persons (Group C & D. Non-Ministerial) emplovees whose regular duties
involve continuous routine contact with patients affected with communicable discases or
are handling infected mateials, instruments and equipments which can spread infection as
their primary duty working in_health care delivery institutions other than Hospital (30
beds for General Hospital; 10 beds for Super Speciality Hospital) may be considered for
grant of Patient Care Allowance. PCA shall not be allowed to any Group ‘'C” & ‘DI
(Non-Ministerial) employees whose contact with patients or exposure (o infected
materials is of occasional nature.

i 3. The Group ‘C’ & ‘D’ employces working in ARC Hospitals duning the
performance of their dutics come in contact with patients affected with infectious and
: communicable discases. Besides, they also handle infected materials, equipments and
i instruments which are likely to spread infections to the employees. Such emplovees
; posted in ARC Hospitals are thus covered under the provisions fixed by Min. of IHealth
} and Family Welfare to be eligible for grant of HPCA. Details of such officials are sent
I_ herewith in the enclosed Appendix.
|
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4. These emplovees are not granted any other aliowances like risk allowance, night
_duty weightage allowance etc.

5. Cabinet Sectt. are therefore requested to kindly convey the approval of Min. of
Health and Family Welfare 1o grant HPCA to the officials of ARC at the earliest,

(O.P.SIROHI) e |
DEPUTY DIRECTOR (4) ‘

CABINET SECTT.(SH. JAGDISH CHANDER, UNDER SECRETARY (SR)
ARC DTE. U.0. NO. ARC/COORD/12/ 2002- \ Lfg DATED: )’g\)l 0SS

i N.O.0,

Copy to:

1) Th¢ Dy. Director (A), ARC Charbatia w.r.t. hus Memo. No. VIV109/HPCA/ ‘
3-29495 dated 20.11.04. : |
2) The Asstt. Director(A), ARC Doom Dooma w.r.t his AMemo. No.219 st
DDM/97-98/ 198 dated 12.02.05.

3) The Asstt. Director (A), ARC Sarsawa w.r.1. his Memo. No.ARC/Est/C-1246

/01-550 dated 13.01.05,

DEPUTY DIRECTOR (A)

kst badc S

No.215,/88TT /oDM/97-08_ 282 pip, 9 03 g5

: i D Deema for infe,
Cepy ferwarded te the 5.M,0, ARC, Hesgltefl oem e
A.D(T), FRU, Numaligarh for infw»,

M
p I S.F.O(A)

R

Motin Ud‘[{;)’//’thmed o

Ad LM Ay
dl, L((.;:..r.u Lov: =Llinding Counsel
Uwahati Bengp, (CAT)
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APPENDIN

List of Group *C* & *I)’ officials of ARC, Hospitals.eligible

to draw Hospital Patient Care Allowance .

Group - C
S.No. | Name : Designation
L .S/Shri :
01 L.D.Das ___ | Pharmacist
2. K.C.Swain | Pharmacist
L[ 03 | MohanPadun | Pharmacist
\// 04. Rajen Rajkhowa ; Pharmacist !
0s3. S.K. Pattanaik i Lab. Technician
V/ 06. 1.P.Tiwari _ ! Lab. Technician
07. PKPakiay | Sanitary Inspector
03. Rajesh Mohanty | Sanitary Inspector

B.P.Saikia

| Sarutary Inspector

MVSN Sas?x:}" i Sanutary Inspector i

11. Surul Kumar ' Sanitary Inspector |
12, CGK Murthy | Sr.Radiographer 5
13. | N.CBehera  Sr.Radiographer |
14. Mrs. Banaja Das | Dietician
15, B.N.Parida | Medical Asstt.(Dental)
16. J.N.Bindhani i Carpenter |
17. G.N.Beura L ' Tailor }
18. R.S.Pathak ! SFA(Medics) f
Group - D

SNo TName T T M dsignanon T

| S/Shri !

0l. Niranjan Mohanty ____i__Wardboy
02. N.K.Sahoo Wardboy
03. K.C.Moharana Wardboy
04. Mrs.Martha Mallick | Ayah
0s. Mrs. Damayanti Devi [ Ayah
06. Narahari Naik Dresser
07. Jayaram Bank Barber
08. G.N.Sethi Dhobi
09. Jaikisan : Dhobi ]

'Adm‘mistraam Trbunal

Central

IR USRI

ywahati Bench.

H S.:mc:nng Coun
nch (CAT) el
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10.  [JBSety  TCook | | \
11. Swaraj) Kumar : Waiter
12, AKRath Waiter
13. Ramnageswar | Washer-up , ‘\
14. A.K.Sahoo AMM -
3 15. M.S.Behera ANMM
" 16. K.V .Swamy AMM
- 17. K.DD.Rao AMM
18. S.P.Rao AMM
19. Prem Singh AMM
7 20. P.K.Biswas ANMM
2L Dilip Das AMM
A22. | SibnathSingh  : AMM
v 23. Rajeswar Ram AMM
24, Som Singh _ AMM
25. Ram Pal ) AMM
26. | T.P.Upadhyay | AMM
27. 1 G.L.Majhi | AMM |
2% T Tal Singh AMM j
29. C.S.Yadav AMM
30. Brjesh Kumar AMM
31. Nuvesh Kumar AMM-
32. M.M.Nayak ' Mazdoor
33. S. Adabar Mazdoor
34. Baliram Singh Mazdoor
3s. Mrs. D.Laxmi | Safaiwala ]
36. Johar Naik Safaiwala
37. Hari Naik (B) i Safaiwala
38. P.K.Naik I Safaiwala
V/‘39. Bhabatesh Das Safaiwala .
40. One incumbant Safaiwala l
drawn from other '
Unit to work in ARC |
Hospital. | |
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AVIATION RESEARCH CENTRE
DIRECTORATE GENERAL OF SECURITY
(CABINET SECRETARIAT)

Subject :- Grant of Hospital Patient Care Allowance (HPCA) to the
non- ministerjal Group ‘C’ & D’ employees of ARC
Hospitalg

Cab. Sectt may kindly refer to their UO, No.2022005-
EA-I-2208_ dated 04.06.2007 on the subject mentioned above,

2 Pointwise clarification to the observationsmade by the IFU
are fimished below:.

i) The total sanctioned srength of Gp ‘'C’ & > non-
min isteris | employees(excluding Numing Staff ) of ARC:
Hospitals at Charbatia .Doom Dooma and Sarmwa ig7],
out of which the HPCA is now proposed for 23 Gp ‘C* &
‘D’ employees The details of posts and the Order No.
underwhich they were Created are shown in the encloged
Appendix-‘A’.

i) In purmance of Cab. Sectt Order N 0.20/13/89-EA -]
dated 17.09.98 and 12.092000,8 wta] of48 GpC’'&D’
e hon-ministerial employees of AR C were sanctioned HPCA
N all date .The exact number of officialsnow required 1o be
paid HPCA is 23(7148).

their names were pot included in the initia] proposal.

) File No.20/13/89-EA-Ileading to the ismie of mnction
HPCA o 29 officiale may please be linked by the Cab.
Sectt, as desired by IFU.

v) All the Posts in question are non<ministeria} asperthe
RRg copies of which are fumished in the Appendix-B .

vi) The annua) financial implication mvolved m the
Proposal  worksoutto Rs ] 90,440/.in case the proposed
HPCA isgranted to the remaining 23 eligible Group *C* &

‘D’ Non-ministeriaf employees of ARC @ of RM%W
month (23x690x12), Mothfw AUd‘Q- Ahmed
TA v I® g

Addl. Centrg) Savi s:.-ancnn«j Counsel
Guwahatj Bench (CAT)
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2.

vii) The incumbents of all these posts are getting 15 %
Special Security Allowance. HPCA is a professionsl
allowance aftached 1o the poss meant for work of
gpecislized nature and therefore may not be linked to
Security Allowance.

vii) HPCA was granted to Phamnacigs , Sanitary
Inspectors, Dieticians , Carpenters , Cooks, Waiters ,
AMMs , Mazdoors on the analogy of the facilities being
allowed to the similedy placed employeesof CGHS onthe
basis of the Judgment of Hon’ble CAT, Cuttack.

ix) AMM in other department are not getting any kind of
other special allowance. The AMM of ARC hospital are
getting HPCA vide Cab.. Sectt order dated 12 .09.2000. The
judification for grant of HPCA to the AMM isenclosed in
the Appendix 'C’.

X) Approval ofthe Secy (R ) may kindly be taken by the
Cab. Sectt as desired by the IFU.

3. In the meantime, one of the Non-Ministerial employee of
ARC Hospital, namely Sh Bishnu Saikis Ex-Sanitary Inspector has
moved Hon’ble CAT Guwahat (OA N0238/07/1326 dated1511.07-
copy enclosed) seeking relief by way of grant of HPCA to him. The
regpondents which mcludes the Cab. Sectt. have been asked by the
Hon’ble CAT to respond to the OA by 18 Dec 2007.

4. In view of the clarifications furnished above and a8 this
case isnow sub-judice,Cab. Secttare once again requested to sanction
HEPCA forall Group’C’ &'D’ non-ministerial posts (excluding Nursing

gaff) of ARC Hospitals
5. The matter may kindly be accorded Top Priority .
/ Y |
Encl : as stated “{OPSIROH) o
. DY.DIRECTOR (A) |
] (S b. i nne w Dehi
ARC Dte. U.O. No. ARC/Coord12/2002 L5 dd 7% 11 ¢ Y

Copy forwarded to :-

1) The DD(A). ARC Charbatia
~~2) The DD (A) , ARC Doom Dooma

Motin U .
3) The AD (A), ARC Sarsawa R A A ‘i‘Q“}Lghmed
ddl. Centrat Govr, Sesretinn
. Standi
Guwahati Ben?l;]?érkyrj:ounse'
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No. ARC/Coord/12/2002 — ] 355
C Aviation Research Centre
l; ~ Dte. General of Security

L G | (Cabinet Secretariat)

i , B Block V (East), R. K. Puram
' o - m.i‘%:?:"‘“’m New Delhi - 110066
, : Aviation Re rarch e (rg

&91‘, S MVE Dated, the: 2] / é/ﬁ 9

» -’ ./ e T e
o8
i o MEMORANDUM

Sub: Grant of HPCA to non-ministerial Gp ‘C’ & ‘D’ employees of ARC Hospital.

A copy. of UO No. 20/2/2005-EA-1-2208 dtd. 04/06/2007 alongwith a copy of
observation dtd. 30/05/2007 of IFU received from the Cab. Sectt. on the above subject is
sent herewith.

2. It is requested that requisite clarification to the observations of [FU may please be
sent to us at the earliest so as to enable us to take up the case again with the Cab. Sectt.

Wit

BT TR SIERTTT | /

_ Central Administrative Tribunal |
Encl.: As stated -

/

217 may e

. _ (U. N. PESHIN)

Zi gt ASSISTANT DIRECTOR (COORD)

Guwahati Bench

To,

1. The CAO, Palam
2. "he Asstt. Director (A) / (B) ARC Hgrs, _—~
_ The Asstt. Director (A), Gharbatia / Doom Dooma /-Sarsawa

NO A’),SU _______ _,_/ ()a /c oQ ___/@ 6 O / O ;}‘

| i

Cofy o ' W\W\KA'M i iafe
mﬁENOMDVWMQW““*JW’jFMIJ V_& 'y

ﬂ"ac cle~ {f“/‘“ﬁ T hoat

} (Fia I

woinWneg
Motin Ud-Din med

Ma B Sc UL B
Addl. Centrat Govt Sending Coun cﬂ
. ‘/
Guwahati Bench (CAT
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s o Cabinet Secretariat
{ EA-| Section )

——s

Subject : Grant of Hospita! Patient Care Allowance (HPCA) to the
non-ministerial group ‘C’ & ‘D’ employees of ARC
Hospitals.

Reference ARC's U.O. No.ARC/Coord/12/2002-849 dated 4.5.2007
on the subject cited above.

2. In this connection, copies of IFU's observations in the matter,
recorded on pages 5-6/N of this Secretariat's File No.20/2/2005-EA.I, are
enclosed herewith for information and further necessary action at your end.

Encl : As above. }&M—J)a/
( Sat Pal)
Section Officer

- '/
ARC [ _Shri Bhagat Ram, AD(A) ]
Cab. Sectt. UO No. 20/2/2005-EA.I- 021;:108 dated

U4 i 2pp7

Central Administrathve Tribuna)
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CABINET SECRETARIAT
(FINANCE DIVISION) 0\

* ke

The proposal as contained in ARC Dte. UO dated 28.2.2005 (P-1-2/c) relates
to grant of Hospital Patient Care Allowance (HPCA) to the non-ministerial (Group
‘C' and 'D’) employees of ARC Hospital and was seen in this office at Page-2/N
ante.

2. In response to our observation at Page-2/N ante, ARC vide their UO dated
4,5.2007 (P-14/c) has furnished the reply.

3. The reply furnished by ARC has been examined before processing the case
further following may also be clarified.

1) The total sanction strength of ARC Hospital is given 55 (P-31/c}
whereas in the Appendix 'A’ (P-3/c) the Patient Care Allowance is
proposed for 58 staff. In support of sanctioned strength of Hospital,
the Order No. under which post was created may alsc be recorded
against each name in Appendix-A (P-3/c) and complete legible order
may be placed on file.

i) All the Group C & D officials are listed in Appendix ‘A’ (P-3/c)
stating that these Group C & D officials are eligible to draw Patient
Care Allowance. However 29 officials as mentioned in Appendix-B
(P-18/c) are already drawing Patient Allowance. The exact No. of
officials who are now required to be paid Patient Care Allowance may
be intimated. '

iiiy  Reasons for not including the name of all the Group C & D
employees (Non-Ministerial) of ARC Hospitals who are required to
be paid Patient Care Allowance at the time the proposal was initially
submitted for granting Patient Care Allowance to 29 officials.

iv) File under which Patient Care Alfowance was earlier sanction to the
29 officials may also be linked.

\ v) The Non-Ministerial posts are to be decided as per the recruitment

rules of the posts. Hence RRs of all the posts may be placed on file.
However, if the RRs does not mention the post as "Non-Ministerial’
then the case for declaration of posts/employee as "Non-Ministerial’
2 T May s may be taken up with DOP&T as per the requirement of the Ministry
of Health & Family Welfare letter dated 4.2.2004 (P-5/c) (Para 5

ETRTEY eI refer).
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vi)  Annual financial impl%ation may also be worked out.

[ vii)  Whether these employees are getting the 15% security allowance or
% not may also be intimated. If these employees were getting 15%
\' security allowarRe then it would not be advisable to process the
‘\ proposal further.

he justification for granting Patient Care Allowance to all the Non-
inisteria] staff especially Pharmacist, Sanitary Inspector, Dietician,
YCook, Waiter, AMM, Mazdoor appears not convincing.

Addl Central GovijiStinding Counsel
Guwahati Bench {CAT)
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